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(1)

SYNOPSIS

3 le
o 7% re this Hond
The applicant is placing the present application befo 2
2 f the Nation
Tribunal, under section 14 read with section 2(m) ©
: unrestricted
Green Tribunal Act, 2010, in respect of the illegal and

2 ted by the
Pollution generating from a Chanachur factory opera

1d fired
Respondent no.5 without any valid licence and the use of co
i reb
mud oven for making Chanachur, within the said Compound, thereby

i i i : : ; ifically the
causing immense air pollution in the entire arca SpeClﬁ ¥

applicant’s resident as they share same boundary.



22.11.2019

17.01.2020
08.04.2023
18.07.2023
14.08.2023
29.09.2023
2023
12.02.2024
2024
04.09.2024
17.12.2024
March 2025

Cit)

LIST OF DATES

llution
Complaint before the West Bengal po

Control Board

Hearing Concluded by Board

Complaint as no action taken by Board
Complaint made again by the applicant
Notice by the applicant

Representation

Application before the NGT

Order Passed by the NGT

Writ petition filled before the Hon’ble High court
Order Passed by the Hon’ble High Court
Representation

Application



REEN TRIBUNAL
T BENGAL
TQWN

BEFORE THE NATIONAL G
EASTERN ZONAL BENCH, WES
FINANCE CENTRE, 3R> FLOOR, NEW
MEMORANDUM OF APPLICATION
O.A. NO. OF 2025
APPLICATION UNDER SECTION 14 READ WITH SECTION 18 OF THE

NATIONAL GREEN TRIBUNAL ACT, 2010

IN THE MATTER OF:
National Green Tribunal Act, 2010:
And- |
In the matter of :
Sonjit Kumar Kayal, soAn‘,‘ of Late
Kundu Pada Kayal , 169/ 1-B, Haridas
Dutta Road, Ward No. 6, P.O.
Joynagar—Majilpur, P.S. : Joynagar,
South 24 Parganas: 743337
e ...;.Appiicaht ik
| S ‘;Ve'rsus- ‘} ; e
1. West Bengal Poll.ution‘ C'ontrol_ 5
Board, Parfbesh Bhavah, 10A, Block-
LA, Sector-1II, Salt Lake City, Kolkata-
700106, West Bengal, service through
the Member Secretary, West Bengal

Pollutiqn Control Board.

Email: ~ms.wbpch-wb@bangla.gov.in
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2 the Chairman, Waont

LAY

paribesh

"l]l;

Pollution Control Board,

Bhavan, 107, Block-LA, Sector

Salt Lake City, Kolkata-7001006.

pov.in
l’Exm’xil:c.:hrmn.whpcbu\\rb@btmglﬂ H

3. ‘The District Magistrate, South 24
Parganas, 25, Belvedere Road,
Alipore, Kolkata:700027,

Email; dm.s24pgs@gmail.com

4, Joynagar Majilpur Municipality,

through the Executive Officer, 14,

N.S.C.Road, P.O.: Joynagar Majilpur,
= ~ P.S. Joynagar, South 24 Parganas :
e 743337,

Email:municipality joynagarmajilpur@gmail.com
REGD. NO.
08372022
N4 5. Arup Mondal proprietor of M/S.
Maa Kali Food Product, 169/1C,
Haridas Dutta Road, Hazipara, P.S.:
Joynagar, South 24 Parganas

743337.

....... Respondents




The humble application submitted

by the applicant above named most

respectfully-

Most Respectfully Sheweth :-

L According to Section 2(C) of the National Green Tribunal Act,
2010, the term ‘environment’ means and includes “water, air and land
and the inter relationship which exists among and between water, air

and land and human beings, other living creatures, plants, micro-

organism and property”.

2 That Your applicant is the inhabitant of the place mentioned

in the Cause Title above.

< That the addresses of the respondents as stated above for the
purpose of service of notice pertaining to the instant application. All
the acts, actions and inactions of the respondent authorities are

amenable to the jurisdiction of this Hon’ble Tribunal.

4. That the respondent no. 5 is illegally operating a Chananchur
factory having its principal place of operating his business at 169/1C,

Haridas Dutta Road, Hazipara, P.S.: Joynagar, South 24 Parganas :

743337 .
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B That the illegal Chanachur factory is using Coal Fired

i ; L.
Oven for carrying out their business without any pollution contro

6. That the applicant is a patient of Septoplasty and have
underwent surgery several times before and during 2019. The factory
is causing immense air pollution and the smoke emitted by such
factory of the private respondent enters the house of the applicant

which is hardly 4 feet away from the factory.

7. That the applicant is the immediate neighbour of the private
respondent having only a distance of 4 feet from the house and the

factory.

8. That the unrestricted Pollution generating from a Chanachur
factory operated by the Respondent no.5 without any valid licence and
the use of cold fired mud oven for making Chanachur, within the said
Compound, thereby causing immense air pollution in the entire area

specifically the applicant’s resident as they share same boundary.

9. That the applicant had filed Complaint before the West Bengal
pollution Control Board on 22.11.2019 and pursuant torthe complaint
a hearing was conducted on 17.01.2020, and on such date the
Applicant was the sole participant and the respondent did not

participate in such proceedings.




¢ L)
] 5
z 745
; a2
4 e vy

‘ e 3-xs

/) A~

10,

That on 18,02,2020 the applicant submitted a representation
before the Board for taking further steps , as no such steps were

taken by the Board after conducting the hearing on 17. 01, 2020,

11. That the smoke emitted from the coal fired kitchen of the

illegal chanachur factory is entering the house of the applicant and
constantly harming the health of the Applicant.

12, That the applicant had filed an application being O.A. No. 174

of 2023 and moved before the Honble National Green Tribunal
secking for issuance of an interim injunction directing the respondent
authority to take necessary steps to stop illegal operation of the
Chanachur Factory of the private respondent. On 12. 02, 2024, the
matter was taken up for consideration by the Hon’ble Tribunal and on
the said date the Hon’ble Tribunal directed the West Bengal Pollution

Control Board to take appropriate steps against the private
respondent.

Photocopy of the O.A. No. 174 along with the order dated
12.02.2024, is annexed herewith and collectively marked as “A-1".

13. That the applicant finding no other alternative had moved
before the Hon’ble High Court by filing a Writ Petition being W.P.A. No.
9423 of 2024, regarding the Non Compliance of

12.02.2024 passed by the Hon’ble National Gr
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Photocopy of the Writ Petition being W.P.A. No. 9423 of 2024,

is annexed hereto and marked as “A-2”.

14. That the said Writ Petition was taken up for consideration by

the Hon’ble Justice Shampa Sarkar on 04.09.2024, and on the said
date, the Hon’ble Justice was pleased to dispose of the Writ petition by
directing the pollution Control Board “to maintain a vigil and hold

periodical inspections to ensure that the respondent no.4 operates in

accordance with law.”

Photocopy of the said order dated 04.09.2024 passed by the

Hon’ble Justice Shampa Sarkar is annexed hereto and marked as

“A-37.

15. That the applicant submits that initially for few days that the

factory stopped using coal combustion but has again s

coal without taking necessary steps from erecting Chi
by the Authority.

16. That your applicant had again made  anoth

before the Chairman of the Board on 17.12.2024.

Photocopy of the said representation dated 17.12.2024 is

annexed hereto and marked as “A—'4".



17. That the applicant states that the Chanachur Factory operates
from 4:30 am to 10:30 pPm by emitting smoke, Sulfur Dioxide, nitrogen

oxides and Carbon Dioxide from coal combustions.

Photographs of such incidents are annexe hereto and marked

as “A-57,

18. That inspite of several representation made, no such steps
have been taken on behalf of the respondents to stop the illegal
functioning of the Chanachur Factory which is creating immense air
pollution in the entire area by emitting smoke, Sulfur Dioxide,

nitrogen oxides and Carbon Dioxide from Coal Combustions.

19. That the respondent authorities have exceeded their
jurisdiction and the powers vested in them under the statute by
granting the Certificate of Consent to Operate in favour of the
private respondent herein. It is respectfully submitted that the
Chanachur Factory of the private respondent has been operating by
using the Coal Fired Oven instead of Diesel Fired Oven and it is also
the extreme violation of the terms and conditions of the Certificate

of “Consent to Operate”.

20! The applicant has made out a strong prima facje case in his
favour. The balance of convenience and inconvenience is heavily in

favour of the orders prayed for herein being passed.
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Unless the orders prayed for hercin arc passcd, you

nt shall suffer irreparable loss, injury and prejudice.

This application is made bona fide and for the ends of

GROUNDS

For that the respondents have failed and neglected to take
proper steps to solve the serious problem of pollution which
has already causing serious health issue of your petitioner

along with his family as well as the entire locality.

For that the respondents have failed and neglected to take any
action to to stop the air pollution by the Chanachur Making

factory

For that the respondents have failed and neglected to protect

the health, of the Petitioner and his adjacent area.

For that the respondents have failed and neglected to give any
importance to this serious problem of health and safety of the

poor petitioner who is patient of Septoplg,s_t;y.;jeggrgn derwent
‘/'}1/ 'O\ AP Oﬂ“

g
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surgery several times by neglecting
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submitted before the W.B.P.C.B. dated 22.11.2019 and the

application dated 17.12.2024.

V. For that the respondent have failed and neglected to main
proper norms of the said factory to control pollution which is
causing damage to the health of all the people in the said

vicinity.

10. That this Hon’ble Tribunal has territorial jurisdiction to
entertain the present application as the affected area is situated

within the territorial jurisdiction.

11. That the cause of action continues day to day and hence the

present application is not barred by limitation.

LIMITATION:

The instant matter does not fall under the scope of limitation

since the cause of action as alleged herein this original application is

continuous in nature.

PRAYERS:
It is therefore most humbly prayed that his Hon’ble Tribunal may

direct -

i) Direct the West Bengal Pollution Control Board to issue an

Order of Closure with disconnection of Electricity against the
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said Factory of the private respondent herein without further

delay.

Mandatory injunction may kindly be granted directing the
authorities concerned to stop the said Factory of the private
respondent herein to run and/or operate the Chanachur

manufacturing process.

iii) Direct the West Bengal Pollution Control Board to cancel and/or

withdraw the Certificate of the “Consent to Operate” issued in
the name of the said unit of the private respondent herein for
violation of the terms and conditions of the said Certificate
under the provisions of the Air (Prevention and Control of
Pollution) Act, 1981 and Water (Prevention and Control of
Pollution) Act, 1974.

iv) And / or pass such other order / orders and / or direction or

directions as this Hon’ble Tribunal, may deem fit and proper for

the ends of justice.

INTERIM PRAYER:

An order of ad interim injunction may be passed by the
Hon’ble Tribunal against the operation of the said factory
of the private respondent herein till the disposal of the

instant application.

And for such act of kindness your applicants as in duty bound

shall ever pray.
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VERIFICATION

1, Sonjit Kumar Kayal , son of Late Kundu Pada Kayalf,f,};@gjj"gf

~

s / *,/l 1“.:;:“21’
Haridas Dutta Road, Ward No. 6, P.O. : Joynaga/l@l’“”' l;gjf‘

/A L

Joynagar, South 24 Parganas: 743337, aged abo}@{ "';5g3'~‘5’,car5’ by,
."' { d P i""”i5‘:/ ‘G'*"

faith : Hindu, By Occupation: Business the a’pplicant dfi hg{eb?; f

7

/

solemnly affirm and verify the contents of paragralsg No. 1to V1 ﬂ{ﬁ

o S
/,/_‘_l"/ 4

X \».‘ i B »
_true to my knowledge and the rest are my respectfuil. submissiof

per legal advice and that I have not suppressed any material facts. 1

of

. sign this verification at my lawyer chamber on the1 01

day
JAR 7025

March, 2025.

Prepared in my office

\ P
: k) — )
n0J0 (S
, {01 k!

Advocate .




AFFIDAVIT

/ )I %‘B‘mﬁq{\ r Kayal , son of Late Kundu Pada Kayal , aged
aboU[t giyears, by\%ﬁl \
169/ 1-B, Ha:}sdas Dutta Road ward No. 6, P.O. : Joynagar-Majilpur,

,i

P\S, “"Joynagar, South 24 Parganas: 743337, do hereby solemnly
afﬁr‘rn and state a§.«follows -
"*—-—‘-.;;'—/

Hindu, by occupation — Business residing

L vThat I am the Applicant No.1 above named. I know the facts
and circumstances of the above case. ] am competent to sign and

affirm this affidavit.

i T
FAf S s} \
2 - That the statements made in paragraphs 1 to \\ are true to my

31
knowlcdge and the rest are my respectful subrmssmn before thxs

Hon’ble Tribunal.

S -PL 'V(\L’YW-\L\(‘%—J

‘Prepared in my office DEPONENT

Advocate A

9gRUGEA BR% v me
\} 08 Adv te t]
oca . \A&ugw dvoi s

10 NMAR 2025
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL
FINANCE CENTRE, 3R0 FLOOR, NEW TOWN
MEMORANDUM OF APPLICATION

(Under 18(1) read with Section 14 of the National Green Tribunal Act, 2010]

‘Original Application No. |FY{ of 2023

Between
Sonjit Kumar Kayal
AR
Versus ' ¥
Department of 'Environment :
... Respondent
INDEX
PARTICULARS ANNEXURE PAGE NOS.
Synopsis 3
List of Dates : | L{ N 5
| Application ' 6 -5
Verification and Affidavit P c-19
Copy of the proceedings dated 17/01/20 A 18- 22
and complaint datcd 22/11/19.
Copy of letter dated 18/02/20. | B B B
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PARTICULARS ANNEXURE | PAGE NOS.
Copy of the discharge certificate of the C
a4-2%5
applicant dated 17/10/109,
Copy of prescription of the Applicant on D 4 6 2:;
23/10/21.
Copy of the Letter dated 08/04 /23, E +128-30
Copy of the representation dated F 3|
18/07/23.
Copy of the letter dated 18/08/23. 3 Q
Copy of the notice dated 14/08/23. H 33_3!.{
Copy of .the record of proceedings dated T
¥ | D5 <58
24/08/23. ‘
Copy qf the letter dated 29/09/23. 3 9 L{ 2
Copy of the Photographs. K L{ 3
. - 4y
Vakalatnama L' 5

PAUSHALI BANERJEE
Advocate

7A, Kiron Shankar Roy Road,

Kolkata - 700001




I L R he

TR TR R A e i LR Y g T S T T L 7 3 B T o NP W 1.0 (7 e s e
NN AT UL NN T C;"l.]r»"-'«’;('ll“.::‘w':";ﬁiﬁf (R AG B U

> 3 P
BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL
FINANCE CENTRE, 3%° FLOOR, NEW TOWN
MEMORANDUM OF APPL‘ICATION

[Under Section 18 (1) read with sections 14, of the National Green Tribunal Act, 2010}
Original Application No.-1#4.-—- of 2023

Between:
Sonjit Kumar Kayal
.....Applicant
VS
Department of Environment
..... Respondent
SYNOPSIS

The applicant is the neighbour of the respondent no.4 and the factory of respondent no.4 is
only four feet away from the house of the Applicant. Respondent no 4 operates the factory
from his residence without any valid licenses and the use of coal fired mud oven for
manufacturing chanachur and is creating immense air pollution in the entire area specifically

as the applicant’s residence is adjacent to the factory of respondent no.4

severely effected

PAUSHALI BANERJEE
Advocale

Koll<ala - 700 00|
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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONAL DENCH, KOLKATA, WEST BENGAL
FINANCE CENTRE, 3" FLOOR, NEW TOWN
MEMORANDUM OF APPLICATION

(Under Section 18 (1) read with sections 14, of the Natlonal Green Tribunal Act, 2010]
Original Application No.--XT-Hee of 2023

Botwaoon:
Sonjit Kumar Kayal

..... Applicant

A

Department of Environment

..... Respondent

LIST OF DATES

State Board initlated proceedings 17/01/20
against respondent no4 based on the

complaint of Applicant

Complaint of the Applicant as no action | 18/02/20

was taken by State Board

Complaint of the Applicant as no action | 8/04/23

e
e !“N\
was taken by State Board ; //\, 39:,_1 L O
/(}\\" ™ ‘\..... 'f._‘\.\-‘\
: W TSR RN
[/:v‘ ’ e ""‘;;""

. / 4 1 ) l’p}h, Ff “,/ \‘:}‘\
L‘ | T ,"[:} hér;».; o !)
‘,_"\" 5 3 { 3‘ $5 "d;m‘ ‘1' L f f.?'; ;
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Complaint of the Applicar:t ass :!o action |18/07/23
was taken by State Board

Complaint of the Applicant as no action | 18/08/23
was taken by State Board

Notice given to Applicant by State Board | 14/08/23
State Board conducted a hearing when | 24/08/23
both ap'plicant and respondent no.4 was

present

Further representation to the State 29/09/23

Board by the Applicant

PAUSHALI BANERJEE
Advocate
7A kiran Shankar Roy Road,
Kolkata-70000}
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BEFORE THE NATIONAL GREEN TRIBUNAL

\ e 1

EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL
FINANCE CENTRE, 3*° FLOOR, NEW TOWN

MEMORANDUM OF APPLICATION
[Under Section 18 (1) read with sections 14, of the National Green Tribunal Act, 2010}
Original Application No.--‘-j'—ﬂ-- of 2023

Between:

Sonjit Kumar Kayal, son of Kundu Pada Kayal , 169/1-8,Haridas Dutta Road, Ward no.6,

P.O. -Joynagar-Majilpur, P.S.-Joynagar, South24-Parganas-743337

............ Applicant.
AND
1. Department of Environment, through the Principal Secretary, 5th Floor,
Pranisampad Bhawan, Block-LB-ll, Saltlake, Sector-lll, Kolkata-700106, email id-
psecy.env-wb@gov.in
Z, The West Bengal Pollution Control Board, Service Through the Chairman, Paribesh
Bhawan, 10A, Block — LA, Sector — lll, Bidhannagar, Kolkata — 700106 Email-
chrmn.wbpcb-wb@bangla.gov.in
3.
Joynagar Majllpur, P.S. Joyna
J°<¥M3Mmozu?tw @ Jewiiif v
4.

Hazipara, P.S. Joynagar, District-

/(ﬁ
N
fne Vs
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2.
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MOST RESPECTFULLY SHEWETH:

The applicant is a citizen of India having address as stated above for the purpose of
service of notices pertaining to the instant applicafion.

The addresses of the respondents are stated above for the purpose of service of
notices pertaining to the instant application. All the acts, actions and inactions of the

respondent authorities are amenable to the jurisdiction of this Hon’ble Tribunal.

The respondent no. 4 is the proprietor of a chanachur factory having their pri‘hcipél

places of business as stated in the cause title above. The applicant is the neighbour of

the respondent no.4 and the factory of respondent no.4 is only four feet away.from

the house of the Applicant. Respondent no 4 operates the factory from his residence
without any valid licenses and the use of coal fired mud oven for manufacturing
chanachur creates immense air pollution in the entire area specifically as the
applicant’s residénce is adjacent to the factory of respondeﬁt no.4, the applicant is
severely effected. Therefore this A ’

¥/
grounds set-out hereunder: /
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4. FACTS IN BRIEF :-
(1) That the Applicant states that pursuant to the complaint dated 22/11/19 of the
Applicant the respondent no.2 on 17/01/20 heard the Applicant. The record of
proceedings of the respondent no.2 states that the respondent no.4 did not
participate in the proceedings and eventually a direction of inspection was held.
The copy of the proceedings dated 17"/01/20 and complaint dated 22/11/19 are
annexed herewith and marked as annexure A.
( 2 ) That on 18/02/20 the Applicant submitted a representation before the
respondent.no.2 to take further action in the matter as there were no steps taken
by the regpondent no.2 after the hearing the Applicant on 17/01/20. Copy of the
letter dated 18/02/20 is annexed herewith and marked as annexure B.
(3) That your Applicant states that the Applicant is a patient of septoplasty and
underwent surgery several times before and during 2019. The polluted
environment and the smoke of the illegal chanachur factory of respondent no.4
enters the house of the Applicant as the distance between the illegal chana_chqr
factory and house of the applicant is 3 meters.
(4) That your Applicant states that Shulphur Dioxide, Nitrogen Oxides and carbon

Dioxide are emitted from coal cglp’atgjt;i@'no i&nillegal Chanachur Factory is using
b \/L‘?/,\li’@

Ao . . Sy o7 ] )
coal fired mud oven without ad@péllutlon,qggtro % ices within its residential
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premises to cause pollution. The smoke emitted from the coal fired kitchen of the
illegal chanachur factory is entering the house of the Applicant and is effecting the
health of the Applicant. The discharge certificate of the Applicant dated 17/10/19
is annexed herewith and marked as annexure C.

(5) That your Applicant states that the healtﬁ of the Applicant is constantly
deteriorating due to the pollution caused by the illegal Chanachur factory. The copy
of prescription of the Applicant on 23/10/2}:is annexed herewith and marked as
annexure D. |

(6) That your Applicant states that as no action was taken by the respondent no.2
the Applican.t again submitted an representation dated 8/04/23 before the
respondent no.2 urging respondent no.2 to take action against the illegal
Chanachur factory. Copy of the Letter dated 8/04/23 is annexed herewith and
marked as Annexure E.

(7) That your Applicant states that after several representations on 6" June 23, an
inspection was carried out by the respondent no.2, but again no action was taken.
The Applicant on 18/07/23 submitted another representation before respondent
no.2 and sought details of the report of respondent no.2 reéarding the inspection

of the illegal Chanachur factory and the action taken by the respondent no.2, but

marked as Annexure F. [ NOTARY
REGD. NO.
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(8) That the Applicant on 18/08/23 submitted another representation before
respondent no.2 depicting the inaction on the part of respondent no.2. Copy of the
letter dated 18/08/23 is Annexed herewith and marked as Annexure G.

(9) That the respondent no.2 sent a notice to the Applicant on 14/08/23 to appear
before the respondent on 24/08/23 at 12.45 'pm. Copy of the notice dated
14/08/23 is annexed herewith and marked as Anvnexure H.

(10) .That the Applicant states that the applicant appeared before the respondent
no.2 on24}98/23. The record of the proceedings datea 24/08/23 brought on
record the fact that the chanachur factory was operating illegally without any
Consent frorﬁ' the State Board. It was directed by respondent no.2 that the
respondent no. 4 can operate only with all statutory licenses and with proper
pollution control device with cleaner fuel. Copy of fhe record of Proceedings dated
24/08/23 is annexed herewith and marked as Annexure |.

(10) That the Applicant states that on 28/08/23 the Applicant again submitted t_?;g
representation before respondent no.2 stating that even after the directions of
respondent no.2 onl24/08/23 the respondent unit that is the illegal chanachur
factory is operating violating the Environment (Protection) Act 1986 and rule made

thereunder and also the AIR( Protection and Control of Pollution) Act, 1981. Copy
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(11) That the Applicant states that on 29/09/23 the Applicant
ondent unit have.

submitted

representation to respondent no.2 and 3 submitting that the resp

obtalned a trade license for shop for snacks , but the unit Is operating a chanachur

factory illegally without any Intervention from any of the respondent authorities.

Copy of the letter dated 29/09/23 is annexed herewith and marked as Annexure H.
(12) That the Applicant states that the pollution created by the respondent unit is
continuous and Is tremendously effecting the health of the Applicant. The Applicant

is annexing copy of the photographs as Annexu |:e K to this application that depicts -

the picture of the violating unit floutmg the the Environment (Protectlon) Act 1986

“ONT. O;
9§§§§;§?ﬁi o)
/Q @

-~

and rule made thereunder and also the AIR( Protection a

</ NOTARY

Act, 1981.
r=GD. NO.
5. GROUNDS \ 083/2022
2N 5
o e
N &

|. FOR THAT the respondent authorities‘failed to appreciate tﬁgﬁ@@% antis a
patient of septoplasty and underwent surgery several times before and during
2019. The polluted environment and the srﬁbke of the illegai chanachur factory of
respondent no.4 enters the house of the Applfcant as the distance between tﬁe
illegal chanachur factbry and house of the appliéant |s 3 met.ers. |
Il. FOR THAT the respondent authorities failed to appreciaté .that the Applicant

submitted a representation before the,respohdent no.2 to take further actionin
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the matter as there were no steps taken by the respondent no.2 after the hearing
the Applicant on 17/01/20,

ll. FOR THAT the respondent authorities falled to appreciate that the record of
the proceedings dated 24/68/23 brought on record the fact that the chanachur
factory was operating lllegally without any Consent from the State Board. It was
directed by respondent no.2 that the respondent no. 4 can operate only with all
statutory licenses and with proper pollution control device with cleaner fuel. But
The respondent unit did not comply Mth any of the directions of the State Board.
IV. FOR THAT the respondent authorities failed to appreciate that even after the
directions o'f respondent no.2 on 24/08/23 the respondent unit that is the illegal
chanachur factory is operating violating the Environment (Protection) Act 1986
and rule made thereunder and also the AIR( Protection and Control of Po!lution) ;
Act, 1981.

V. FORTHAT the respondent authorities failed to appreciate that the respondent V
unit have obtained a trade license for shop for s;nacks , but the unit is operatin,é a
chanachur factory illegally without any intervention from any of the respondent

authorities.

VI. FOR THAT the respondent authorities failed to appreciat
SOVT. O

qu;m?\ff

E’{' **»10‘! Aﬂv

created by the respondent unit is cantinuous and is t

health of the Applicant.
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VII. FOR THAT the absolute lackadalsical attitude demonstrated by the respondent

authorities In protecting the environment , smacks of malafide attitude on their
part

VIIl. FOR THAT the Inaction on the part of the rgspondent authorities in failing‘tdj K
prevent lllegal felling of trees, Is otherwise bad, illegal and can not sttain the test

of legality.

6. LIMITATION:
The applicant declares that the cause of action in the instant case, accrues and
‘Vcontinues from day-to-day. Such cause of action is renewing on a day-to-day basis

and as such the question of applicability of the limitation prescribed in Section 14 (3)

of the National Green Tribunal Act, 2010 does not arise.

7. Interim prayer:

Pending final disposal of the application the applicant seeks issuance of the

following interim orders:



b)

b)

g, i

Sl

An Interim order of Injunction directlng the respondents and/Of their servants 2nd/or

<

thelr.employeas and/or thelr agents to take stop the illegal umt of respondent no.5,

th the disposal of the Instant application; -
Ad-Interim order In terms of préyers (a) as above.

8, Prayer:

In view of the facts mentioned in paragraphs 4 & 5 above the applicant prays for

the following reliefs :

Mandatory order do issue commanding the respondents each one of them and their
meh, agents, assigns and subordinates to certify and transmit to this Hon'ble Tribunsl
all records forming the basis of their inaction regarding illegal unit opérated by

respondent no.4, so that conscionable justi.ce may be rendered ;

Direct the responde’nts and/or their servants and/or their employees and/or their

agents to direct closure order with disconnection of electricity of the illegal unit of

keépondenf no.4 .
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VERIFICATION

1, Senjit Kumar Kayal, son of Late Kundu Pada Kayal , 169/1-8,Haridas Dutta' goad Ward
no.6, P.0. -Joynagar-Majilpur, P.S.-Joynagar, South24-Parganas—7433‘37 aged abo‘ut 56
< ey
years, by ott:upaﬁon Business, do hereby verify that the contents of paras!,ﬁza &
true to my personal knowledge and parasato &|verily believe to ée true on legal advr

and that | have not suppressed any material fact; M

Sodt oo yfiad.

Signature of the appli
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Serial No. d-ﬂ.o;, @/[6/292—3

™

AFFIDAVIT

I, Senjit Kumar Kayal, son of Late Kundu Pada Kayal , 169/1-B,Haridas Dutta Road, Ward
no.6, P.O. -Joynagar-Majilpur, P.S.-Joynagar, South24-Parganas-743337, aged about 56
years, by occupation ‘Business, do solemnly affirm and say as follows:

1. That|am the Applicant in this instant matter , | am affirming this Application.

A

—
Zq NN
AR

R S : -
2. That the contents of pa/;g S HGLRbf the Application are based on information
: / L (e “~‘ N

. ; ) ) & ,« ;
and/or derived from s!_ﬂgc@es. I verily believe}to be true. | have not suppressed any

material facts; the rest di‘;b_e paragraphs aré my humble submissions

-
ko -
-~ -
PO g

\
Signature of the applicant

LSENTIFTED Y M
Ké:—é&i&l /:ZQ, MY =~

SHLEMN Y AL Ciour 2 ann PECLARED
BEFQO#F U s N o U CATION

Forr

S. M. HASSAN
NOTARY
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All communication to State Board should be

———

o S0

WEST BENGAL POLLUTION CONTROL BOARD
Paribesl Bhawon, 10A, Block = LA, Sector 111,

addressed with Number, Date and Subject WEST FENGAL FENGAL Salt Lake City, Kolkata — 700 106,
—_—— Ph.s (033)2335-8212/3913, Fax £ (033)2335-3073
AR Website: 4}
| 2
PUBLIC GRIEVANCE CELL
| Complainant(s) Respondent(s)
Sanjit Kumar Kayal & Sima Kayal Arup Mondal/Aparna Mondal

Date : 17-01-2020

Time :11-30 Hrs.

RECORD OF PROCEEDINGS.

Sri Sanjit Kayal and Smt. Sima Kayal, coniplaina.nts appeared in person.

behalf of the rcspondcnt unit.

Itis a complaint .against a chanachur manufacmnng unit allegedly c;\usmg axr and-v /0

poIlutxon and envxronmental hazards.

Complamant states that they are suffering a lot due to activities of the respondent umt
Considering the overall scenario and submission of the complainant, we are of the view that
for proper adjudication of the matter, there should be an inspection by the State Board to
ascertain the actual state of things in the said premises.

Hence, Environmental Engineer, Alipore Regional Office of the State Board is requested to
cause an inspection and submit report for further action.

Sd/- ,
( Dr. D. Chakraborty )

Sr. Scientist & Incharge, P.G. Cell

Sd/-

( M. Bandyopadhyay, WBHIS )

Dist. Judge (Retd.)

Sd/-
( B. Majumdar )
Environmenta) Engjneer

Sd/-
(A.K. Bhunia, WBHIS )
Dist. Judge (Retd.)

Later, Shri Arup Mondal, Propnetor of the respondent unit appeared at about 12-22 Hrs., and
submits current trade licence in support of his business issued by Joynagar Mozilpur

Municipality. The contents of the Record of Proceedings is read ove

him.

Sd/-
( Dr. D. Chakraborty )

Sr. Scientist & Incharge, P.G. Cell

Sd/-

- (M. Bandyopadhyay, WBHJS )

‘Dist. Judge (Retd.)

r and explained before

Sd/-
- ( B. Majumdar )
Envxronmenta] Engineer

Sd/-
(AX. Bhunia, WBHJS )
Dist. Judge (Retd.)
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No.n_¢0- -5L/WPB-2019/A-0059 ; Dated : n_p -02-2020.
C’LJ
Copy forwarded to :-

1. Sri Arup Mondal/Apama Mondal, 169/1C, Haridas Dutta Road, P.O. & P.S. Joynagar, Dist:
24-Parganas (S)-743337. .
\2.=rT Sanjit Kumar Kayal & Sima Kayal, 169/1B, Haridas Dutta Road, P.0. & P.S. Joynagar.
Dist: 24-Parganas (S)-743337.

3. The Joint Director (P & S), Directoratc of Micro, Small & Medium Enterprises, New
Secretariat Buildings, 9%, Floor, A-Block, 1, Kiran 'Shaxﬂcar'-Roy Road, Kolkata-700001. He
is requested to circulate this Memo. through his good office to the concemed General
Manager of the District Industries Centre, for taking necessary action, if any.

The Environmental Engineer, Alipore Regional Office, WBPCB.

." The P.A. to the Member-Secretary, WBPCB.
Guard File,

SL No. 4 is requested to follow up matter,

VRS

Environmental Engineer, P.G. Cell,
W. B. Pollution Contro] Board.

|3
o "

- /:_,; &
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West Bengal Pollution Control Board
8t Floor, Mani Square, 164/1, Maniktala Main Road
Kolkata 700054.

Sub:- Reminder of complaint. agmnst Arup Mondal S/0 Sanjoy Mondal
and Aparna Mondal w/o Arup Mondal of 169/1C, Haridas Dbutta
Road, ward No. -6, Joynagar Mojilpur, 24 Parganas (S), PE. =
Joynagar.

Ref.- EMIS-West Bengal Pollution Control Board. Complaint
Registration No -201900000020187. |

Dear Sir,

I am the res:dant of 169/1B, Haridas Dutta Road, ward No. -
6, Joynagar Mo;ﬂpu,r, 24 Parganas (s), P.S. - Joynagar, beside the
house of the miscreant above.name.d and living there with my wife and
10 yr&@on I am a patient of bréathing disorder and recently under
went SEPTOPLASTY Surgery .

Said -Arup Mondal and his wife are running and illegal
Chanachur factory”inside their house since some time and using
machines that give out obnoxious gas that spread inside my house
making it impossible to stay there.

As a result we are suffering from health disorder. Inspite of our
repeated request the said person are running their illegal factory and
poliuting the air of the locality so we urgently request you to take
immediate steps to visit the factory and stop the pollution.

I have already registered a complain in your website as
mentioned about and acknowledgement of which is annexed with this
letter. E

. ; Yours faithfully
.M-o?ﬁl-iiﬁsﬁﬁ ol St Yo

" Ph- 9239396627

arenigwe et

Counter sn-lz,zzfms',ﬂ.ﬁ ‘Indinpost . '
TosWFCE. 16471 MANTXTALA MADS &5 :
PR:7C0054, Kankurgechi G.0
FromS & KAYAL.XOLXATA

K IM" = L hg/'\’\"&\ n\l

eat217.70iCashiTaxz 2,70 & 0. RO
<Track on awe.indiapost.om. tr) , BEG 4

s’J_gj/’.

AR

(SANJIT KUMAR KAYAL)

W
m
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Date: 18-02-2020

To

The Senior Scientist & In-charge

Public Grievance Cell,

Pollution Control Board, Paribesh Bhawan

10A, Block-LA, Sector-IIl, Bidhannagar,
Kolkata - 700 166.

Reference : Memo No. 0997 SL/WPB/2019/A-0059 dated 31/12/2019 addressed
to Arup Mondal son of Sanjay Mordal, Aparna Vlondal, W/o- Arup
Mondal 169/1C, Haridas Dutta Road, Village/Town - Majilpur,
‘Ward No. 6, P.O. + P.S.- Joynagar, Dist. South 24 Paganas,
PIN - 743337. AND result of the hearing dated 17/01/2020 at

Mani Square, Block 8 IT, 8th Floor, 164/1, Maniktala Main Road,
Kolkata - 700 054.

Complainant :- Sanjit Kumar Kayal, S/o- Lt. Kundupada Kayal & Sima Kayal, W/o-
Sanjit Kumar Kayal, 169/1B, Haridas Dutta Road, Village/Town - - Majilpur, Ward
No. 6, P.O. + B.S.- Joynagar, Dist. South 24 Paganas, PIN - 743337.

Respected Sir,

Pursuant to my complmnt related to environmental pollution the above referred
proceeding was drawn up by your office against the concerned violators.

The Matter was heard before your honour on 17th Jan, 2020 but no further
development was intimated to me nor was any notice issued for inspection of the site.

; |8
I humbly understand and believe that being seriously affected by and aggrieved of the

_pollution caused by the miscreants named above I have lodged the complaint as such [ have

o

a reasonable right to be informed of the result of thehcanng as also any enquxry over the
subject.

Request you to kindly look mto the matter as I am helplesslv looking towards your
dcpartmcnt for reparation of my complaint.

L

The opposite parties are continuing their acts of illegal polution till date.

Yours faithfully, .

EUVZPESIOR! IVR:49674274 ‘ ,
@‘ f’ 'm‘”z.f’%g«f S, OLKATTA 690 700000 s
a

Coonter Mo:10,18702/2020,18:13 IndiaPest

Sanjlt Kumar KﬁY =~ TosSR SCIENTIST ,FOLLU.CONTRAL .
PIN:700108, Bidhw Nagar IB Market S.0
S 0\”' OF P\ Fron:SOWIT IR K.MRIDAS D. RD
£ Westlges _
iy ' Ante12.70(CashyTaxsd, 20

/, ot : ; P Track oo wae. inlidpost.aav.and
: .(;«
‘ v




w

> @& G—0 © 0O O 0 ® ®» ® ® v

o 0 g e

|

-

P

. BD

. Sy
Avneeare —€ ’%
DEPARTMENT OF HEALTH AND FAMILY WELFARE

GOVERNMENT OF WEST BENGAL
- DISCHARGE

—NTSTTCArCoN 1 ot
88, College “ﬁ?ﬁ (l)%olkg@709073

. Page No.:!

bischarge Certficate/Left Against Medical Advice 0.+
Dlscharge No. : Dats of Discharge : Time : Palent Calegory: Fres / Paying/ Cabin
Patient Nama = Sex: ‘Age: Yrs. Months Days
mﬁ; SN et Pationt Reglstration No. . %ﬁ&n Dats 52 Qi Qi oiuiin
Municipality / VIA9A & /pa 1000078231 [ 1oodinsidico : ( 17-10-2019) (2:40 PM]
Pollce Station CHRREIOO Blstrict : 3y
State : 16 COLLEGE sTRENAtonality : Religion ¢ BOW BAZAR i
Father's Name :xucmpuml : N Y Husband's Name : Efu&:m ,
Doctor/Unit:  West Bengd , Tndia Phone/Moblle No..: F'#
BoaNo.:  DRSDASORFCHOER MOUTTA. WardNamo: = e
QnOS!S 1o ROF.RAMANLY SINHA 5% . RS
*he . Frea’ REIRA o L ENT EZRA
s ? Referred Ot Casa = - .~
Referred To : Dats - . -. - Tme - Reason :
AT : In cass of Confinernent —— ' T
Delivery Data & Time : Mode Of Delivery : ND/ECLALUCS/With Forceps/Without Forceps =
Delivery Status : No.OfChild : .. ° Anténatal Care Taken : Yes / No.
B. TS In casa of Surgery ———— T —
guurgery Dats & Time ¢ TypeofSurgery = @ ' "} ‘Detalls of Baby __
Bugeqy Shaams : - Birth Dats : T Bith T s
. : DiscNo.: ¢ Sex:
Anesthesla Detalls — —T -] Buthwt.:
D. Investigation Done . == —r _
Test Name 2 Comments” SR
- W : /” -

E Madicine Detalls —— -
Medlicing Name No. of Days| Commeits .

: :
. ADVICE : : E

_ " Baby Chocked and Dischargod e
R o~ | signature /,
_Dats Time
aof4 - ! . 10/17/2019 ¢%:53 PM
Counter Signature of the Visiting Staff Signature of tha Medical Officer.
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DEPARTMENT OF HEALTH AND FAMILY WELFARE X
PLEASE SHW 13U POt mﬁQWNJgngggﬁ g_? Usec Mama 1 SUMON r‘mg'\}
3: Hospital, Kolkata - ¥ s
88 Collegs Streot, Kolkata-700073
{PH:0) ,
0
STe——L sax age: 2% yr.” Months ” Days
| Tl B A S RN o e ] : 19 100 rty .‘3 :”1:‘“”2 = e
Patiant Sri. No. : Admisslon Date : Admission Time : Patient Category : PAYING/CABIN/GENERAL
MCHK/RGAOGU023u7 '
Registration No.s ENT EZRA e q’/\ Emeangency
Viord, : . Bod No. Patient Type : OPOVER
Aliraas 16 COLLFGE STREET T DOWEBAZAR 700012
Municlpality l“uﬂml] tara Post Offico : Yolkats
Pollce Station:  West Bengel Indl’ District: ~ Hindu e
Stata: : Religlon ¢ e
Address for Communlcation ; :
Married ) . N
Marital Status : |7 KUNDU PADA KAYAL Patlent's Occupation’s
Father's Namo : SCUMEN KAYAL Husband's Name 3068932435
Brought By ; . Phona / Moblle Na.: . < 22
UNIT LT (E TS [ 37 )
. DoctorUNTs T IC (ENTY/ DRS.LAS/UR HIHOSH/DR M.DUTTA/PROFRAMANLY SINHA ﬁk\ 9‘059
Whether Referred From : dc,bwg% -
. e,G 1.-'?'-3
Provialonal Diagnoals : e W '
Signature of Admitting Officer
. Designation
Seral No, : Dlary No. ¢ Tl
SpecifyHitisa _ How Spacify tha place of Injury Whether Injury occurred
causa of accident/ W“‘J’ Homa/Farm while 2t work
Sulcide/Homiclde Occurre  Factory / Streat / Others Speclfy by Yes / No.
(Toba filled In BLDCKLET!ERSatmenddHospltal Stay)
() Outcome : Discharaged/Left Agalnst Medical Advics / Absconded / Referred out/ Death
() Final Dlagnosis or Injury.
) Princlpal Complications
(9 Principal Assoclated Diseases » i
/
Stay I Hgigal (n days) ot w8 D 2:53 PM
Dafe and Hour of Death i Hrs

31

Courter Signature of the Visiting Staff / Medical Officer
Rogn. Ko.

R e T e




UMIT 12

gT., MCH., ki ’ :
WEDNESDAY & S'Z:A’: YA
JLIAC wfasi
Unar Mazoe DIPAK. DUTTA
Fond Rupees . 2

e S

ENTOPD170 pEPARTMENT OF HEALTH & FAMILY WELFARE
GOVERNMENT OF WEST BENGAL

Medical@p}jqapppiéiaepital, Kolkata
88, College Street, Kolkata-700073

Doctor / Unit Name (DOW) :

LD11.0)
Name M Day : Saturday
SANJ]BKUMAR Al MCHK({OR2100392842] .
Sex g P KD%S, Mo‘nth!g lﬂaoys Reg. RG2100472733
Ref. From : Male 53 Y 0 - Reg. DE??:HK’ 02-10-2021}
Card No. : MCHK/ORZ2100392513
Visit No. : 1 Department VisitDate:  g2.10-2021 Time : 12:332M

ENT OPD

PROF.SUBRATA MUmDPADHYE\’{gnl% B.ﬂan Adhikary/Dc Dr. Subhrajit Das/Dr. Dr
n i, S

}é‘\hf\.mlt]
2 :
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— P .,..B#—_qmw:dg ;

‘ "Vﬁwfeuo' L Doz affen ‘

Room No. S.P Azgaonkar i —
Visit No. ; 2 10 VisitNo. : 3 Visit Na. : 4 —
Visit Date rm Visit Date i ~Visit Date Tm.
Department : ] Department : Department :
Doctor/Unit : & - il'ﬁo.;:tm-/uni: . Doctor/Unit :
Entry No. : TN Qc\ Entry No. @ Entry No.
T
Clinical Notes ADVICE :
Fqu ( C_ ot A)*‘
e SRS ~  Qleo. ibhekon ¢ combol |

s T—Lev- rdvs."ln'ka C_-S) e ('T:;
OBHS 30 RO doups

7 M-J‘\ (639 — (JP_,L,
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o Dated : 08/04/2023
“The West Bengal Pollution Control Bodhthtwi, .ex s : h

g Floor, Mani Square, 164/1, Maniktala Main Road
Kolkata-700054. : :

ek o

Sub-  Complaint against (1) Arup Mondal s/o Sanjay Mondal and |
(2) Aparna Mondal w/o Arup Mandal of 169/1C, Harldas Dutta Road, ward No.
6, Joynagar Mojilpur, 24 Parganas (§), P.S. Joynagar.

Ref- a) My Complaint dated 22-11-2019

b) ~EMIS-West Bengal Pollution Control Board Complaint Registration No-
201900000020187, ‘ .

¢) Notice of this office dated 31-12-2019 ’

d) Hearingand Order dated 17-01-2020 directing the Environmental
Engineer at Alipore to cause enquiry.

e) My reminder dated 18-02-2020

Dear Sir,

I am a patient of breathing disorder and recently underwent SEPTOPLASTY
. Surgery. 1 have documents in support of my.disease. ,
I am the resident of 169/1B, Haridas Dutta Road, ward No. 6, Joynagar Mojilpur, 24
Parganas (S),.P.S. Joynagar, beside the house of the miscreant above named and living
there with my wife and 10 yrs. Said Arup Mondal and his wife are running and illegal
Chanachur factory "inside their house since some use and using machines that give
out obnoxious gas that spread inside my house -making it impossible to stay there. As
a result we are suffering from health disorder. In spite of our repeated request the said
person are running their illegal factory and polluting the air of the locality so we
urgently request you to tackle. I have been running post to pillar including your office

since last 3 years for stoppage of the illegal pollution but till date nothing has
progressed. :

In the hearing in c¢/w with Memo No. 0997 5L/WPB/2019/A-0059 dated
31/12/2019 the respected Scientist after Learing dated 17/01/2020 at Mani

Square, Block 8 IT, 8th Floor, 164/1. Maniktala Main Road. Kolkata-700 054 has

directed for an enquiry report from the Environmental Engineer at Alipore but not
step has been taken. . . :

I humbly pray please do something positive otherwise I may die of the pollution

disease. The Chanachur Factory owner is continuing their acts of illegal pollution till
date.

Yours faithfully,
Segit Rumen Kb ‘

Sanjit Kumar Kayal
(phone No. 9239396627 / 9088932838)

_Encl.:- Six copies (Complaint Petition 8 Hearing copies)
Copy forwarded to :-

~

‘ Q{C'( e "S“{ '}\ ﬁ".,:;.» ‘.'-'
. 1. The Environmental Engineer, Alipur Police Line, Alipur, Kolkata-700027 kel o
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To ' Dated : 08/04/2023

" The Environmental Englneer . A " R T
wth Mloor, Minorlty Bhavan,

AViplabl Kanallal Bhattacharya Sarant,

) “ Alipore Police Line, Alipore, Kolkata,

Waat Dengal 700027,

Sub- Complaint againat (1) Arup Mondal 8/0 Sanjay Mondal and (2) Aparna
Mondal w/o Arup Mandal of 169/1C, Haridas Dutta Road, ward No. 6,
Joynagar Majllpur, 24 Parganas (S), P.8. Joynagar.' - bEo

Refi+ a) My Complaint dated 22-1 1-2019 =
: b) EMIS-Weat Bengal Pollution Control Board Complaint Registration
No- 201900000020187. '
¢) Noties of thia office dated 31-12-2019 ;
d) Hearing and Order dated 17-01-2020 directing the Environmental
Engineer at Alipore to cause enquiry, :
.«-@) My reminder dated 18-02-2020

Dear Sir,
Lam a patlent ofibrenthing.disorder and recently underwent SEPTOREASTY Surgery. I
have documents In support of my disease. I am the resident of 169/1B, Haridas
Dutta Road, Ward No. 6, Joynagar Mojllpur, 24 Parganas (S), P.S. - Joynagar,
beside the house of the miscreant above named and living thére with my wife
and 10 yrs. Said Arup Mondal and his wife are running and illegal Chanachur
factory "inside their house since some uso and using machines that give
out obnoxlous gas that spread inside my house making it impossible to stay
there. As a result we are suffering from health disorder. In-spite of our
repeated request the said person are running their illegal factory and polluting - |
the air of the locality so we urgently request you to take I have been running
post to pillar including your office since last 3 years for stoppage of the illegal
pollution but till date nothing has progressed.

In the hearingin ¢/w with Momo No. 0997 5L/WPB/2019/A.—005_9 dated
31/12/2019 tho respected Sclontist aftor hearing dated 17/01/2020 at
Mani Square, Block 8 IT, 8th Floor, 164 /1. Maniktala Main Road. Kolkata-700
054 haas directed for an enquiry report from the-Environmental Engineer at
Alipore but no further progress has happened.

1 humbly pray to please do something positive, otherwise | may die of the
pollution disense. The Chanachur Factory owner is continuing their acts of

illegal pollution till date.
Yours faithfully,
\
, 4 &W&%@’k '
Sanjit Kumar Kayal
( Contact No. 9239396627 / 9088932838)

Encl.:- Six copies (Complaint petition & Hearing copies) z{ “!

Copy forwarded to :- \
The West Bengal Pollution Control Board AS N,
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. Dated:18/07/2023

To
The Env1ronmental Engineer Sth Flocer,

Minority Bhavan,
Viplabi Kanailal Bhattacharya Sarani,
Alipore Police Line, Alipore, Kolkata

West Bengal -70002

Sub- Complamt against- (1) Alup Mondal 3/0 Sanjay Mondal and
(2) Aparna Mondal w/o Arup Mandal of 169/1C, Haridas-Dutta
Road ]oynagar Moplpur, 24 Parganas (S), P S.- onnagar

Ref: My reminder letter 'dated: 08-04-2023 and subsequent Iocal
mspectlon on 6/6/2023

Dear Sir,

Pursuant to my letter referred above, an-enquiry .at the place éf gccurrence

was carried out on 6th June 2023. by an mspector of your . ofﬁce namer
Niranjan Mondol ‘ x

g
In spite of such inspection-no step ‘has been taken at your end till date as such
the illegal factory (manufacturmg of Snacks, chanachur, jhuri; nimki and

accessories) is continuing its operation and creating pollution at the locahty,

I request you to ‘kindly give details.of the report and take necessary legal steps
1mmed1ate1y otherwise I will'have no alternative except moving before the
higher authority as well as' the’ Honorable ngh Court against the. mactmn of .

the concerned Environmental Engmeer.

s

Thanking you,
Yours faithfully,
%&\ﬁi«x Ko \m'\g)n\‘@%o&

(Sonjit Kumar Kayal),
Moblle 9239396627 /9088932838

Copy forwarded to :- -
i) The West Bengal Pollution Control Board, Paribesh. Bhaban :
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l‘ 1,3 ;
Date : 18/08/2023
To
The West Bengal pollution Control Board
8th Floor, Mani Square,

164/1, Maniktala Main Road,

Sub : Inaction on part of Srl Tapan Kumar Biswas, Environmental
Engineer, 5th Floor, Minority Bhavan, Biplabi Kanailal

Bhattacharya Sarani, Alipore Police Line, Alipore, Kollata -
700027, W.B. ‘

Ref : My reminder letter dated 08-04-2023, local inspection on
6/6/2023, and reminder letter dated 18/7/23 in respect of
Complaint against pollution and illegal chanachur and
accessories factory in residential area, run by (1) Arup

~ Mondal, s/o. Late Sanjay Mondal and (2) Aparna Mondal w/o
Arup Mandal of 169/IC, Haridas Dutta Road, Joynagar
Mojilpur, 24 Parganas (S), P.S. Joynagar, Pin - 743337.

Dear Sir,

Pursuant to the.enquiry at the place of occurrence carried out on 6th June 2023
by an inspector namely Niranjan Mondol, I have followed up with the said Env.
Engineer, WBPCB at Alipore, repeatedly but it appears that neither the inspector
nor the said engineer is reluctant to take any action against the miscreants.

As a result of such inaction on the part of the concerned WBPCB, the illegal
factory of chanachur and accessories is continuing its operation and creating
“pollution at the locality.

I request you to kindly look into the matter and take immediate steps as the

situation is serious and causing material damage to my health as I am
suffering from septoplasty disease. :

I am surprised and shocked to see the extreme negligence on the part of the
concerned officers of WBPCB and request your good self to take the matter as

urgency and issue directions as may be necessary to stop the pollution as
referred above. :

Thanking you,

Yours faithfully, : P ' ;“:lu‘quz‘::%lg Iﬁm‘usm:e
AV b

‘ : L Counter o9, 18/00/2073, gz TR
vy A a1 (\l To:THE VB FOLLUT PRRTEESH T i
i h \ . fud! HAH -
Q b‘ gj \ \‘W % O PIN:700104, Bidhan Nagar IR Market S0
{Sonijit Kumar Kayal) 7\ FroasSBMIIT KU ¥,169/1-R BARTIAS ;
Mab : 9239396627 / 908893 é’s

Ht:ddgas
- Atad?.70tCash) Tay: 2, 70
{Track on wad, indiapost.qov, in}.

L | .
Encl: Annexure:1to VI (s <Dial 18002646348> ‘liear Maske. Stay Safed
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UTION CONTROL BOARD

4 P
WEST BENGAL POLL

All Communication to WEST BENGAL (Department of Bmiconchests Govcrsnmte mlc;f g§;;f$£;2
State Board should be addressed Faribesh gg‘?}:"::r ggﬁ;:,}:;k; At BY PASE Crossing).
with Number Date and Subject. ‘-" Ph.: (033)2335 9088 / 8212, Fax: (033)2335-5272
XV interner: www.whpcb.gov.in, Email:wbpcbnet@cal3 -vsnl.net.in

Complain Docket No. PCB7704
Dated: 14-08-2023

Memo No. 704 - SL/WPB-2023/A-3704

To

Arup Mondal & Others

169/1B, Haridas Dutta Road,

PO: Joynagar SO, PS: Joynagar,
Dist: South 24 Parganas, Pin: 743337,
West Bengal.

Sub: Complaint related to Environmental Pollution

Sir/Madam,
Take notice that a complaint has been lodged against yowyour unit/establishment for causing environmental problems.
Therefore, you are hereby informed to appear before the hearing officer of State Board on 24-08-2023 at 12:45 PM at

Mani Square, Block/Space-8 IT on Western Side of 8th Floor, 164/1 Manicktala Main Road, Kolkata-700054, with
all statutory licenses including consent of the State Board, if any and status of Pollution Control System.

In case of non-appearance, the State Board may issue necessary regulatory order and take legal step against yow'your
unit/establishment considering the records kept and maintained by the State Board without any further notice.

Sd/-
Sr. Scientist
In-Charge - Public Grievance Cell

Dated:14-08-2023

Memo No. 704 - 5SL/WPB-2023/A-3704

Copy forwarded to:

4011 jit Kumar Kayal, 169/1B, Haridas Dutta Road, PO: Joynagar Majilpur SO, PS: Joynagar, Dist: South 24
Parganas, Pin: 743337, West Bengal.
He/She/They is/are requested to remain in the hearing on the date and time mentioned above or send an authorized
representative for the purpose. :

2.The Sr. Environmental Engineer & In-charge, Alipore Regional Office: He is requested to cause an inspection
ring unit of Arup Mondal & Others before the date of

and submit the inspection report of chanachur manufa

hearing.
se)
“\‘&). "A\-. - _’,' ,;;/
N.B 31\\ :"‘f'/ﬁ :.M ,‘.-:r-: 5 ';' :
arty is; permitted. Complainants and respondants shall wear masks, gloves, face

In view of the Covid-19 Pandemic, only two persons ﬁ’v:p y is, per :
shields and other protective equipments in keeping with the-guidelines6f the Govt.of West Bengal regarding prevention' of spread of

Covid-19. '
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WEST BENGAL POLLUTION CONTROL BOARD

epartment of Environm v al)
(Depart f Envi ent, Govt. of West Beng
t l I,\dani Square, 8! floor

Block / Space-8IT on Western Side,

a1l 164 / 1, Maniktala Main Road, Kolkata-700054.
Ph- 033-2320 0042, Website.: www.wbpcb.gov.in
e-mail: net.wbpcb-wb@bangla.gov.in
Memo No.  SL/WPB-2023/M-3704 Dated: -2023
PUBLIC GRIEVANCE CELL
Complainant (s) Respondent (s)
Sonjit Kumar, Kayal M/s Maa Kali Food Product
Prop: Arup Mondal
S Date: 24-08-2023 Time: 12:45 PM

RECORD OF PROCEEDINGS

Mr. Sonjit Kumar Kayal, complainant,

Kali Food Product, appeared in person.

appeared in person. Mr. Arup Mondal, prop:ietor of M/s Maa

This is a complaint against a chanachur manufacturing unit allegedly causing air pollution in the
surrounding area during their operations.

This complaint was previously heard by the Public Grievance Cell of the State Board on 17/01/2020
wherein the Environmental Engineer & In-charge of Alipore Regional Office of the State Board was
requested to cause an inspection through their good office. Officials of Alipore Regional Office,
WBPCB thereafter caused an inspection on 06/06/2023. Excerpts from the inspection report are given

below:

Observation: -

[A} Sources of gencration of liquid waste

It is a small chanachur manufacturing unit (per day about 50kg as stated during
inspection). Source of waste water is only washing of activities (very low
quantity).

[B] Facilitics available for treatment

Septic tank to soak pit to municipal drain

[C] Generation of sewage and its
tre2tmen¥disposal

Septic tank to drain

(D] Observation & comments on performance
of treatment facility of liquid waste

During inspection, the unit was not in operation

[E] Sources of generation of gaseous emission

Wood fired oven (one no.). Hood (without ID fan) and stack of height about 10m
from GL has been provided to collect fugitive emission. .

[F] Facility available for treatment of gascous
emission

No

[G] Observation & Comments on performance
of treatment facility for gaseous emission

As the unit was not in operation, so it is difficult to comments regarding

[H] Observation on noise pollution generated
from industrial process along with measured
level (if measurement)

emission level. However, fume, generated from burning of wood i
will not be passed through the chimney fully as the hood was 195@\\;5- ~
oven, chimncy is not connected with cnd of the oven, /;:\,

{1] Information regarding solid waste gencration
and disposal/storing facility
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{3} Information regarding Hazardous waste
generation and onsite storing facility

[K] Status of Haz. Waste (M & H)
authorization

[L] Storing of Hazardous Chemicals under M S | Not applicable

& 1 (HC) Rules
[M] Status of consent 1o establish No CTE
[N] Status of consent to operate No CTO
[O] Status of Environmental Clearance Not required =
[P] Any other relevant information 1. This tiny chanachur factory is within the ki!ch'en Of_Mr' _Asmp..ﬁg:maa;, Kayal.
2. This is a complaint case. Name of the complainant is Sri angl g
He was present during inspection. His house is very closed to the c
frying oven (About 14-16 ).
Remarks :

- The unit should obtain CTE/CTO from State Board. . ; should
*. Considering the location of the unit, unit may be directed to shift to cleaner fuel/solid fuel fired smokeless Chula. Chimney
be connected with end of the oven to collect fume, generated due to combustion.

“oimplainant submitted that they are suffering tremendously from the emissions generated from thé
»perations carried out by the respondent unit.

Che respondent unit submitted a copy of valid trade license of the Jaynagar-Maz-ilpur Muhici‘pality for
he trade/profession “Enterprises dealing with food items, Snacks Shop” but failed to submit consent
© establish/consent to operate of the State Board. -

“onsidering the overall scenario, the contents of the inspection report and the submission of the
‘omplainant and respondent, M/s Maa Kali Food Product, is hereby directed to:

1. Obtain all statutory licenses includin 8, consent to establish and consent to operate of the State Board
and operate only after obtaining consent to operate of the State Board:

2. Install appropriate air pollution control system for controlling emissions or use a cleaner fuel so that
the people living in the neighbourhood may not be inconvenienced due to emissions generated from ils
operation and ventilale emissions through a stack of adequate height. Fugitive emission shall be
avoided. '

Ve make it clear that the respondent unit shall maintain environmental ‘norms strictly and take al] .

iecessary measures so that the people living in the neighbourhood may not suffer due to its activities
n any way, whatsoever. The respondent unit shall operate their manufacturing activity only after
‘btaining consent to operate of the State Board and after taking pollution control ‘measures, as
aentioned above.

‘he unit is also at liberty to approach the Alipore Regional Office of the State Board in case of guidance
zquired, if any.

‘he Executive Officer, Joynagar-Mozilpur Municipality, may be kept informed of this order passed by
1e State Board today. '
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The Officer in Charge, Joynagar Police Station, is requested to oversee the compliance of
and also see that the M/s Maa Kali Food Product does not operate without obtaining consent 0

operate of the State Board, In case of any violation of this order, he is at liberty to take necesstry
action in accordance with law.

this order

Sd/- Sd/-
( Dr. D. Chakraborty ) ' (A. N, Goswami)
Sr. Scientist & Incharge, P.G. Cell : Senior Law Officer
Sdf- - - Sd/-
( S.Barua) ' (S. Saren)
e = Asst; Envirommental Engireer————~—--—————&sst: Envirormmental Engineer—"""""""
Memo No. 10 (] (2) -SL/WPB-2023/M-3704 s Dated: 0' -09 -2023

Copy forwarded to:-

1. M/s Maa Kali Food Product, Prop: Arup Mondal, f69/1C, Haridas Dutta Road, Hazaripara,
P.O.: Joynagar, P.S.: Joynagar, Dist: South 24 Parganas, Pin: 743337, West Bengal.
\,2./Mr. Sonjit Kumar Kayal, 169/1B, Haridas Dutta Road, P.O.: Joynagar, Dist: South 24 Parganas,

Pin: 743337, West Bengal. P
3. The Executive Officer, Joynagar-Mozilpur Municipality, 14, N.S.C. Road, South 24 Parganas,

Jaynagar Mazilpur, West Bengal 743337.
4. The Officer in Charge, Joynagar Police Station, Jaynagar Mazilpur, South 24 Parganas, Pin:

743337.
5. The, General Manager, District Industries Centre, South 24 Parganas, MS Buildings, 2nd Floor,

Kasba Industrial Estate, Phase-III, Kolkata -700107. :

Chief Engineer (O & E Cell), WBPCB. ]
The Sr. Environmental Engineer & In charge, Alipore Regional Office, WBPCB.

The P.A. to the Member-Secretary, WBPCB.
Guard File. |

0 % N o

Asst. Environmental Ehg eer, P.G. Cell,
W. B. Pollution Control Board
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“Re : Ilegal use of the residence of Arup Mond'fﬂ:
proprietor of M/s. Maa Kali Food Product. '
Sir, .

This is to draw your kind attention to the facts that Sri Arup
Mondal is my next ‘to my door neighbour. He has been operating a
Chanachur (;nacks) Factory from his residence which is adjacent to my
residence. Mr. Mondal possess a certificate of enlistment for running a
shop for snmacks only, but he is running a chanchur factory illegally
instead of running a shop for snacks from his residence, diverting the
nature of business as per Certificate of Enlistment issued to him.

This chanachur factory is using coal fired mud oven for
manufacturing chanachur. The coal fired oven is generating black smoke ~
that enter into my house which is not even four feet away from M /s. Maa
Kali Food Product.

I have made several complaints before your goodself but the ille gal
units is still operating and creating pollution.

Yours faithfully,
Dated :- 29% September, 2023 \ ,() ]
T Uumen ;,Csu =)
g (Sanjit Kumar Krg:;l)

Mob N0.9239396627 / 9088932838
Copy forwarded to. :-
1.  The West Bengal pollution Control Board
(Department of Environment, Govt, of West Bengal)
Mani Square, 8th Floor, Block/Space-8IT on Western Side,
164/1, Maniktala Main-Road, Kolkata 700054.

2.  The West Bengal pollution Control Board
(Deparmient of Environment, Govt. of West Bengal)
Paribesh Bhawan, 10A Block - LA, Sector-11l,
Bidhannagar, Kolkata - 700106.
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““Re : Il.legal use ‘of the residence of Arup Mondal,
proprietorof M/s. Maa (ali Food Product.

Sir,

This is to draw your kind attention to the facts that Sri Arup
Mondal is my next'to my door neighbour. He has been operating a
Chanachur (snacks) Factory from his residence which is adjacent to my
residence. Mr. Mondal possess a certificate of enlistment for running a
shop for snacks only, but he is running a chanchur factory illegally
j f ruhni i i iverting the

siness ificat i issued to him.

‘This chanachur factory is using coal fired mud oven for
manufacturing chanachur. The coal fired oven is generating black smoke
that enter into my house which is not even four feet away from M/s. Maa

Kali Food Product. . ;
1 have made several complaints before your goodself but the iliegal

units is still operating and creating pollution. ‘
: : : Yours faithfully,

Dated :- 29% September, 2023 N \/C /
| | ﬂ%ﬂ— Wmeq)_L4a .
- (Sanjit Kumar z@l)

Mob No.9239396627 /9088932838

Copy forwarded to. :-
1.  The West Bengal pollution Control Board
(Department of Environment, Govt. of West Bengal)
Mani Square, 8th Floor, Block/Space-8IT on Western Side,

164/1, Maniktala Main Road, Kolkata 760054.

2.  The West Bengal pollution Control Board
(Department of Environment, Govt. of West Bengal)
Paribesh Bhawan, 10A Block - LA, Sector-I1],
Bidhannagar, Kolkata - 700106.




- &%

This is to draw your kind attention to the facts that Sri Arup
Mondal is my next ‘to my door neighbour. He has been operating 2

Chanachur (snacks) Factory from his residence which is adjacent to my

residence. Mr. Mondal possess a certificate of enlistment for running a
shop for snacks only, but he is running a chanchur factory illegally
f running a. is residence, diverting the

nature of business as per Certificate of Enlistment issued to him.
This chanachur factory is using coal fired mud oven for
manufacturing chanachur. The coal fired oven is generating black smoke
that enter into my house which is not even four feet away from M/s. Maa

Kali Food Product.
I have made several complaints before your goodself but the illegal
units is still operating and creating pollution.

Yours faithfully,

Dated :- 29t September, 2023 g g | \/() 1 /
" ‘ (Sanjit I('Qr’%ar Kayai\)‘s

Mob N0.9239396627 / 9088932838

Copy forwarded to. :-
1.  The West Bengal pollution Control Board
(Department of Environment, Govt. of West Bengal)
Mani Square, 8th Floor, Block/Space-8IT on Western Side,

164/1, Maniktala Main Road, Kolkata 700054.

2. The West Bengal pollution Control Board
(Department of Environment, Govt. of West Bengal}

Paribesh Bhawan, 10A Block - LA, Sector-l1],
Bidhannagar, Kolkata - 700106.

ORI (R
P LN (FE A
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P.0. - Joynagar Majilpur, P.S.- Joynagar CTrach t WHL IS IELSER T
South 24-Parganas, Pin - 743337, (Bial 12024868637 B Tivs, o
""Re : Illegal use of the residence of Arup Mondal,
proprietorof M /s. Maa i(ali Food Product.
Sir,




BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH,
KOLKATA

(ARXXTE XN RN ]

ORIGINAL APPLICATION No. 174/2023/¥%

IN THE MATTER OF:

Sonjit Kumar Kayal, il
S/o0 Kundu Pada Kayal,

R/o 169/1-B, Haridas Dutta Road,

Ward No.6, P.O.-Joyriagar-Majilpur,

P.S.-South 24 Parganas,

Pin - 743337,

e Applicant(s)

Versus

Department of Environment,

Through its Principal Secretary,
. 5th Floor, Pranisampad Bhawan, Block-LB-II,
Sector-III, Kolkata,

Pin - 700106,

West Bengal Pollution Control Board,
Service through its Chairman,

Paribesh Bhawan, 10A, Block-LA, Sector-III,
Bidhannagar, Kolkata,

Pin - 700106,

Joynagar Majilpur Municipality,
Through its Executive Officer,

14, N.S.C. Road, P.O.-Joynagar, Majilpur,
P.S.-Joynagar, South 24 Parganas,

Pin — 743337,

Arup Mondal,

Proprietor of M/s Maa Kali Food Product,
169/ 1C, Haridas Dutta Road, Hazipara,
P.S.-Joynagar, District-South 24 Parganas,
Pin — 743337, ,

District Magistrate, South 24 Parganas,
New Administrative Building, Alipore,
Kolkata,

«..Respondent(s)




COUNSEL FOR APPLICANT(S):
Ms. Paushali Banerjee, Advocate

COUNSEL FOR RESPONDENT|S) :

Mr. Sibojyoti Chakraborty, Advocate for R-1,
Mr. Dipanjan Ghosh, Advocate for R-2,
Mzr. Prithwish Basu, Advocate for R-4,

JUDGMENT
PRESENT:

HON'BLE MR. JUSTICE B. AMIT STHALEKAR (JUDICIAL MEMBER]

HON’BLE:Dr. ARUN KUMAR VERMA (EXPERT MEMBER]

!

Reserved On:- January 31°*, 2024
’ . Pronounce On:- February 12, 2024

. 1. Whether the Judgment is allowed to be published on
"~ the net? Yes

2. Whether the Judgment is allowed to be published in the
'* . NGT Reporter? Yes

The present Original Application has been filed by the Applicant
alleging that the vRespondent No.4, Arup Mondal, Proprietor of M/s
Maa Kali Food Product, is operating a Chanachur factory illegally

which is situated only 4 feet away from his house.

2. It is a]léged that emission from coal combustion generated
during the operation of the said Chanachur factory is ehtering the
house of the Applicant affecting his health as well as the health of
his family. It is stated that the Appiicant had submitted a ‘complaint

before the Respondent No.2, West Béngal Pollution Control Board,

in this regar . inspection was also directed to be held in
Zor2CYT N\
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terms of the order of the Pollution Control Board dated 20.02.2020

{page 19 of the paper book).

3. It is stated that the Respondent No.4 is continuing to operate

his Chanachur factory illegally, therefore, the Applicant submitted
another complaint on 08.04.2023 to the Environmental Engineer,
West Bengal Pollution Control Board, through registereE post,
copies of which have been filed as Annexure E (page 28, 29 and 30
of the paper book). Thereafter, proceeclihgs were held on 24.08.2023

in the Pollution Control Board. The Record of Proceedings with

Observation, Remarks and directions read as under:-

“Record of Proceedings

Mr. Sonjit Kumar Kayal, complainant, appeared in person.

Mr. Arup Mondal, proprietor of M/s Maa Kali Food Product,
appeared in person.

This is a complaint against a chanachur manufacturing unit
allegedly causing air pollution in the surrounding area during
their operations. '

This complaint was previously heard by the Public Grievance
Cell of the State Board on 17/01/2020 wherein the
Environmental Engineer & In-charge of Alipore Regional
Office of the State Board was requested to cause an
inspection ' through their good office. Officials of Alipore
Regional Oﬁioe. WBPCB thereafter caused an inspection on
06/06/2023. Excerpts from the inspection report are given
below: o o

Observation:

|A] Sources o;f' gen;mn'on of | It is a small chanachur manufacturing unit
liquid waste {per day about 50 kg as stated during

inspection). Source of waste water is only

3




M6 SA

e

washing of activities [very low quantity).

[B] Facillties available Jor
treatment .

Septic tank to soak pit to municipal drain

[C] Generation of sewage and
its treatment/ disposal

Septic tank (o drain

[D] Observation & comments
on performance of treatment
Jacility of liquid waste

During inspection, the unit was not in

operation

[E] Sources of genecration of
gaseous emission

-| emission.

Wood fired ovon fone no.). Hood fwithout [D
Jan) and stack of height about 10 from GL
to collect fugitive

has been provided

[F]  Facility availability for
treatment of gaseous emission

No

[G] Observation & Comments
on performance of treatment

Jacility for gaseous emission

As the unit was not (n operation, so  Is
difficult tu commments regarding emission
level. However, fume, generated from
burning of wood in the oven, will not be
pdssed through the chimney fully as the
hood was provided over the oven, chimney

is not connected with end of the oven.

Observation noise

[H]
pollution

on
generated - from
industrial process along with

measured level (if measured)

[l] Information regarding solid

waste generation and
disposal/ storing facility
M]  Information regarding

Hazardous waste generation
and onsite storing facility

[K] Status of Haz. < Waste
({M&H) authorization

[L] Storing of Hazardous
Chemicals under MS & I (HC)

Rules

Not applicable

[M] Status of Consent
Establish

to |

No CTE it el o

[N] Status of Consent to

Operate

No CTO

[O]. Status of Environmental

Not required

Q\Clearance
Z E]Pj Any  other  relevant| 1. This tiny chanachur factory is within the
:o-\;{formanon kitchen vl Mr. Arup Mondal.
Rl }-4 %

4
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2. This is a complaint case. Nme of the
complainant is Sri Sanjit Kumar Kayal. He
was present during inspection. His hous is
very close to the chanachur frying ouven
(about 14-16 f1).

Remarks:

L. The unit should obtain CTE/CTO from State Board.

2. Considering the location of the unit, unit may be directed
to shift to cleaner fuel/ solid Juel fired smokeless Chulha.
Chimney should be connected with end of the oven to

collect fume, generated due to combustior}.

.Complainant submitted that they are suffering tremendously

Jrom the emissions generated from the operations carried out
by the respondent unit.

The respondent unit submitted a copy of valid trade license
of the Jaynagar-Mazilpur  Municipality =~ for the
trade/ profession “Enterprises dealing with food items,
Snacks Shop” but failed to submit consent to
establish/ consent to operate of the State Board.

Considering the overall scenario, the contents of the
inspection report and the submission of the complainant and
respondent, M /s Maa Kali Food Product, is hereby directed
to:

1. Obtain all statutory licenses including consent to establish
and consent to operate of the State Board and operate

only after obtaining consent to operate of the State Board.

2. Install appropriate air pollution control -system for

controlling emissions or use a cleaner fuel so that the

people living in the neighbourhood may not be
fnconuenienced due to emissions generated from its
operation and ventilate emissions through a stack of
adequate height. Fugitive emission shall be avoided.

-
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We make it clear that the respondent unit shall maintain
environmental norms strictly and take all necessary
measures so that the people living in the neighbourhood may
not suffer due to its activities in any way, whatsoever. The
respondent unit shall operate their manufacturing activity
only after obtaining éonsent to operate of the State Board

and after taking pollution control measures, as mentioned
above. e

The unit is also at liberty to approach the Alipore Regivnal
Office of the State Board in case dfguidance required, {f any.
The Executive Officer, Joynagar-Mozilpur Municipality, may
be kept informed of this order passed by the State Board
today.

The Officer in Charge, Joynagar Police Station is requested to
oversee the complian&:e of this order and alse see that the
M/s Maa Kali Food Product does not operate without
obtaining consent to operate of the State Board. In case of
any violation of this order, he is at liberty to take neceséary
action in accordance with law.”

4. It is clear from this order that the Respondent No.4 Unit was
operating without Consent to Establish (CTE) or Consent to Operate

(CTO).

5. The District Magistrate, South 24 Parganas, Respondent No.5,
has filed affidavit dated 05.01,2024 bringing on record the
proceedings held before the. West Bengal Pollution Control Board on
07.09.2023 with respébt to the complaint of operatihg Chanachur
manufacturing unit of Resﬁondent No.4 causing air pollution in the
;urround_ing area. The record of proceedirigs. have already been

extracted hereinabove.
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6. The observations referred to in the site inspection of the Unit

in question carried out on 06.06.2023 were that the Respondent
No.4 Unit is a small Chanachur manufacturing unit producing
about 50 kilograms of chanachur per day; it is operated by one
wood fired oven, hood (without ID fan) and stack of height about 10
meters from Green Level (GL) has been provided to collect f;gitive
emission; since the Unit of Respondent No.4 was not operation,
therefore, the emission level could no£ be computed, though it has
been .observed that fume. generated from burning of wood in the
oven will not pass through the chimney fully as the hood was

provided over the oven and the chimney is not connected with end

of the oven.

7.. The West Béngal Pollufion Control Board, therefore, directed
that the Unit shall operate the Chanachur manufacturing unit only
" after obtaining Consent to Operate from the State Board and after
taking pollutioh control measures. It may be noted that in the
proceédings before the State Board the complainant, Mr. Sonjit

Kumar Kayal as well as Mr. Arup Mondal, Proprietor of M/s Maa

Kali Food Product, had appeared in persén.

8. The West Bengal Pollution Control Board, Respondent No.2

has also filed affidavit dated 15.01.2024 bringing on record an

Inspection Report of an inspéction carried out on 29.12.2023. The

e S "
- ‘,’ml{gs\ort reads as under:-
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“Inspcct'ion Report cum Check List

West Bengal Pollution Control Board
Alilpore Regional Office:

Ref 7T Grder of Hon'ble National Green Tribunal,
Eastern Bench, Kolkata w.r.t. OA
No.174/2023/EZ (Sanjit Kumar Kayal Vs.
Department of Environment & Ors.) B

Name of the industry =~ : Maa Kali Food Product, Prop. Arup Mandal

Address :7169/1C, Haridas Dutta Road, Hazaripara,
Ward No.6, -P.S.-Joynagar, Dist. South 24
Parganas, Pin — 743337

P.O. & Pin Code : Joynagar-Mozilpur 743337

P.S. : Joynagar

District :- 24 Parganas (South)

Lpcal Authority H Joynagar-Mozilpur Municipality

Power Supply agency/ : WBSEDCL

authority )

Category of industry o D e 1 e e
Pate of inspection’ T 29122023

Iﬁs;e-'cting Officer : " N. Mandal, AEE Alipore RO >

Obsé?uaiion

During inspection, it was observed that coal

[A] Source of generdtion fired oven used for making food, product

of industrial iiqu.id waste (snacks items) has been dismantled. No
activities were observed. So, there is no
option to generate waste water from

manufacturing process.

(B] Facilities available for : NA

- treatment

[C] Generation of sewage : Septic tank to drain
and its treatment/: '

disposal
[D] ~ Observation = & : During inspection, it was observed that coal
Comments . on  fired oven; used for making food product

(snacks .items) has been dismantled. No
activities were observed for making snacks

items. So, there is no option to generate
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18} Sources of generation
of poseous emission

{F1 Foeility available for'

treatment  of gascous
emission :

1G]~ Observation  and

Comments on
performance of treatment
focillity  for  gaseous
egniaskm

t

D
»
%

iH] Observation on nolse
pbllution generated from
i‘t;duxtrih_: process along
‘wi‘xh measured levels (if
;nmummcnt required)

{Il Information regarding

solid waste generation
and  disposal/storing
Jacility

ANy

waste water Jrom manufasturing process
Henee, no traatment ls required,

During inspiction, It was observad that ereeil
Jired oven used for making Jood produd
fanacks {tems) has been dismanilid 5o,
there (s no source of gensration uf Gaseous
enmission.

! NA o

¢ During inspection, it was observed that coal

fired oven used for making food prodiuct
(snacks items) has been dismantled Mo
activities for manufacturing snacks tems
were observed, So, there 5 no source of
generation of gaseous emission.

s

W] Information regarding : -

Hazardous waste

generation and = onsite

sgon‘ng Jacility

K] Status of Haz. Waste :

(M&H)} authorization

|L} Storing of Hazardous :

Chemicals under M S & I
{HC} Rules :
M/ Smm«g[ consent (o
ﬂmb“aﬁ s f'f.“\

O
* \\\ A

y e

Not applicable

: The unit has applied for Consent to

Establish vide application no4388854
under vrange category. Then they hoave
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changed type of industry as food product
_ under green category, which will be dealt by
District Industry Centre, 24 Parganas
(South). Application has been transferred o
District Industries Centre 24 Parganas
(South) from Alipore RO of WBPCB
IN) Status of consent to’ : Not yet applied for CTO

operate -
[0] status ~ of : Notrequired

Environmental Clearance

(EC)
"[}?]-ﬁhy other relevant infonﬁ-&'&b'ﬁ‘f" T -

1. The unit has submitted a letter on 18.12.2023 stating that he will use
diesel fired oven instead of coal fired oven after getting permission from
WBPCB.

ase s A —— o wmen s emie Ceme i e e ——w

Remarks: !

1. As the unit will use cleaner fuel like HSD for frying food product and
considering siting policy of State Board, the unit may be allowed to
operate. ﬁ

2 Necessary deCLsion may be taken as deemed fi t and proper

9. In this Inspection Report, it is mentioned that a coal fired oven

was used for making Chanachur and there was no waste water
generated from the manufacturing process. Further, during
inspection it was observed that the coal fired oven had been

dismantled so that there is no source of generation of gaseous

emission.

10. The Report further mentions that the Unit has applied for

Cons nt to Establish under ‘Orange’ category thereafter it has

e of industry as food product under the ‘Green’

w



category which will be dealt with by the District Industry Centre, 24

Parganas (South).

11. As regards the status of Consent to Operate, the observation of

the State Board is that the Respbnc.!ent No.4 Unit has not yet
applied for the same. Under the remarks column, it has been
observed that the Umt will use cleaner fuel like High Speed Diesel
(HSD) for frying food product and consndenng the Siting Policy of

the State*Board, the Unit may be allowed to operate.

12.  Alongwith the Inspection Report, photographs have also been

fited showing coal fired oven which has since been dismantled.

13. ' The Respondent No.4, M/s Maa Kali Food Products, has also
ﬁle.d affidavit dated 30.01.2024 stating therein that it used to
manufacture 50 kilograms of Chanachur regularly and sell them in
500 grams packet to other vendbrs and that it was not aware that
for preparation of such food products at home for commercial
purpose it was rn_andator}; to obtain Consent from the West Bengal
Pollution Control Board. It is also stated that immediately upon
coming to know that Consc;nts are required from the State‘Board,
the Unit has stopped functioning its business and has also applied
for Consent from fhe West Bengal Pollution Control Board which is

still pending.

14. We have heard the learned Counsel fo_r the parties and




Ny €S

X I5. From the Inspection Report, it is established that though on
t};u': date of inspection the Chanachur factory in question was not in
operation but it was in operation at some point of time which is also
confirmed from the affidavit of the Respondent No.4 itself that it
stopped functioning of the business after coming to know about the
Consents required from the West.Bengal Pollution Contx:)l Board
and has applied for Consent to Operate to the State Board but it is
observed in the Inspectic;n Report that the Unit may be allowed to

operate with using High Speed Diesel (i—lSD).

16. In our opinion, the High Speed Diesel (HSD) will also
c%mtribute no less to environmental pollution and that, in fact, the
Unit should use commercial gas in its operations in the
n'ianufacmring of Chanachur for which necessary permission may
be'sought by it from the concerned authorities and until such

permission is granted the Unit shall not be allowed to operate even

u'sing High Speed Diesel.

17. We are alsp aware that the Unit is very small and that there
must- have beén gaseous emissions during ité operations which
could not be computed by the State Board during its inspectib‘n
since during inspection the Unit was not in operation but as
informed by Mr. -Dipanjan Ghosh,‘ leax;ncd Counsel for the State
Board, that since the application seeking Consent is pending before
the State Board, the State Board would consider the necessary
penalties to be imposed against the Respondent No.4 before

ifxg Consent to Establish and the Consent to Operate would

12
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only be granted subject to payment of penalties and the directions

given by us hereinabove with regard to the use of commercial gas

instead of High Speed Diesel,

18. We, therefore, direct that till the Consent to Operate is granted

by the West Bengal Pollution Control Bouard, the Unit of Respondent
No.4 shall not be allowed to operate which shall be supervised by
the West Bengal Pollution Control Board, since there is an
allegation made by Ms. Paushgli Banc.;rjee, learned Counsel for the

Applicant that the Unit.of Respondent No.4 is still operating.

19. We expect the West Bengal Pollution Control Board to take
appropriate action agajnst the Unit of Respondent No.4 if it is found

operating in violation of its own orders and order of the Tribunal.

20. With the aforesaid directions, the Original Application

No.174/2023/EZ is disposed of accordingly.
21. lL.As., if any, stand disposed of accordingly.

22. There shall be no order as to costs.

ssveeeevescsccvvso ¢sce0cessnsesvccvesvove

‘B. AMIT STHALEKAR JM

6000000000000 RTFITRIFeEPIPedIIesvoeNooPEPEPRRIETS

DR. ARUN KUMAR VERMA EM

Kolkata,

February 12", 2024,

Original Application No. 174/2023/EZ
AK ,

13
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IN THE HIGH COURT AT CALCUTTA
CONSTITUTIONAL WRIT JURISDICTION
APPELLATE SIDE

W.P.A. No. &} L,j?; of 2024

In the matter of:
An application under article 226 of

the Constitution of India.

Subject matter relating to:

Group -/[’ﬂ Head N!lL-—-
of the Classification List.

- Cause Title -
Sonjit Kumar Kayal,
..... Petitioner
- Versus -

The West Bengal Pollution Control
Board & Ors,

«+.....Respondents.

Aﬁocatc-on-Rcc rd -
bt o —
Paushali Banerjee

Advocate
High Court, Calcutta.
7A, Kiron Shankar Roy Road,
Kolkata-700001
(M): 9433253274
E-mail: advocate.paushali@gmail.com
Enrolment No. WB/142/2006 :




»

DISTRICT : KOLKATA

59 CF

IN THE HIGH COURT AT CALCUTTA

CONSTITUTIONAL WRIT JURISDICTION

APPELLATE SIDE

¢z
W.P.A. No. gﬁ; g

In the matter of:

of 2024

An application under article 226 of
the Constitution of India.

-And-

In the matter of:

Sonjit Kumar Kayal,

..... Petitioner

Versus -

The West Bengal Pollution Control

Board & Ors.

INDEX

Sl

Particulars

J S;Eage
} os.

List of Dates : W\

AT v

Points of Law

Petition

-5,

o B ] o

Copy of the proceedings dated 17/01/20
and complaint dated 22/11/19.

16, 13,

Copy of the letter dated 18/02/20.

83

Discharge Certificate of the Applicant

19,20,




Méﬁ

dated 17/10/19.

production carried out by the respondent

unit,

Copy of prescription of the Applicant on P-4 2U-24,
23/10/23 and 26/02/24.
8. | Copy of the Letter dated 8/04/23, P-5 2F+-19
9. |Copy of the representation dated P-6
18/07/23. =D-
10. | Copy of the letter dated 18 /08/23. - P-7 21
11. | Copy of the notice dated 14/08/23. P-8 L
12. | Copy of the record of Proceedings dated P-9 143-35
24/08/23.
13. | Copy of the letter dated 28/08/23. P-10 Y
14. | Copy of the letter dated 29 /09/23. P-11 37
15. | Copies of letter dated 2 /03/24, P-12
12/02/24 and Order of Hon’ble National %65
Green Tribunal in OA 174/23.
16. | Copies of Order - dated 25/04/23 of the P-13
Civil Court and orders of Hon’ble Justice EE’TH'
Mantha dated 15/06/23 and 9/02/24.
17. | Photographs showing the continuous P-14

75,74,
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{ DISTRICT : KebkaTx ayPgs(s)

22/11/19

18/02/20

IN THE HIGH COURT AT CALCUTTA
CONSTITUTIONAL WRIT JURISDICTION
APPELLATE SIDE

W.P.A. No. qy 2?) of 2024

‘In the matter of:

An application under article 226 of
the Constitution of India.
-And-

In the matter of:
Sonjit Kumar Kayal,
..... Petitioner-
- Versus —-
The West Bengal Pollution Control
Board & Ors. ‘
....... Respondents.

LIST OF DATES

Petitioner states that pursuant to the complaint
~ dated of the petitioner the respondent no.2 on

heard the Applicant.

That on the petitioner submitted g representation




8/04/23

6t June 23

24/08/23

péz"“’

Petitioner states that as no action was taken by
the respondent no.1 the petitioner again submitted
an representation dated 8/04/23 before the
respondent no.1.

Petitioner states that after several representations,
on, an inspection was carried out by the
respondent no.1, but again no action was taken..
That the Applicant on 18/08/23 submitted
another representation before reépondent no.1
depicting the inaction on the part of respondent
no.l.

Petitioner states that the petitioner applicant

appeared before the respondent no.1.
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SYNOPSIS

The applicant is the neighbour of the respondent no.4 and the factory
of respondent no.4 is only four feet away from the house of the
Applicant. Respondent no 4 operates the factory from his residence
without any valid licenses and the use of coal fired mud oven for
manufacturing chanachur and ‘is creating immense air pollution in
the entire area specifically as the applicant’s residence is adjaccnt to
~ the factory of respondent no.4, the applicant is severely effected. ’I‘hé"
respofxdent no.4 is also operating in violation of the Orders of Hon’ble
NGT , ‘inspiter of several representations by the Applicant before the

respondent authorities no action is till date taken.




o/ DISTRICT: KOkATa SA(PHS s

IN THE HIGH COURT AT CALCUTTA
CONSTITUTIONAL WRIT JURISDICTION
APPELLATE SIDE

W.PA. No. U277 of2024
In the matter of:
An application under article 226 of
the Constitution of India.
-And-

In the matter of:
Sonjit Kumar Kayal,
..... Petitioner
- Versus ~
The West Bengal Pollution Control
Board & Ors. |

L

....... Respondents,

LIST OF DATES

I.  Whether the respondent authbrities failed to consider that
that that the unit is operating in violation of the orders of the
Hon’ble Tribunal, using coal fired oven . créating air pollution
and flouting the laws including the Air (Prevention and
Control of Pbllution) Act, 1981‘, the Environment (Protection)
Act, 1986 and the Rules under these Acts



II.

II.

IV.

)

Y

Whether the respondent authorities failed to appreciate that
that the respondent unit is a habitual offender and have
continuously flouted the orders of the Hon’ble National Green
Tribunal and also the Orders of this Hon’ble High Court dated
15/06/23 and 9/02/24,

Whether the respondent authorities failed to appreciate that
Closure order should have been issued by the respondent
authorities directing closure of the respondent unit which is

completely illegal and operating in an illegal premises.

‘Whether the respondent authorities failed to appreciate that

" that the Applicant is a patient of septoplasty and underwent .
‘surgery several times before and during 2019. The polluted

~ environment and the smoke of the illegal chanachur factory of

respondent no.4 enters the house of the Applicant as the
distance between the illegal chanachur factory and house of
the applicant is 3 meters. Shulphur Dio:dde, Nitrogen Oxides
and carbon Dioxide are emitted from ‘coal combustion. The
illegal Chanachur Factory is using coal fired mud ov‘en without
any pollution control devices within its residential premises to
cause pollution. The smoke emitted from the coal fired kitchen

entering the house of the

of the illegal chanachur




IN THE HIGH COURT AT CALCUTTA _ Q‘

B~ :
83%). CONSTITUTIONAL WRIT JURISDICTION

APPELLATE SIDE

In the matter of:
An application under article 226 of
the Constitution of India.
-And-
In the matter of:
Sonjit Kumar Kayal,
son of Kundu Pada Kayal, 169/ 1-

B,Haridas Dutta Road, Ward no.G,

ey . Y
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P.O. - Joynagar - Majilpur, P.S.-
Joynagar, South 24 - Parganas -
743337
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..... Petitioner

- Versus -
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= 5@@1@%‘% m"’? 1. The West Bengal Pollution

Control Board, Service Through
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10A, Block”TA, Sec
Y ,\./
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2. The Inspector = in - Charge,

2

Joyﬁugnr Police Station, District -
24 Parganas South,Pin-743337,

3. Joynagar Majilpur Municipality,
through the Exccutive Officer, 14
' N.S,C Road, P.0. Joynagar,
Majilpur, P.S. Joynagar, South 24 :
Parganas-743337.

4. Arup Mondal proprietor of M/a
Maa Kali Food Product, 169/1C,
Haridas Dutta Road, Hazipara, P.S.
Joynagar, District- South24
Parganas, PIN 743337
....... Respondents.
To,
The Hon’ble T.S. Sivagnanam, Chief Justice and His Companioh
Justices of fhe said Hon’ble Court.

. ‘ The humble petition of thc
petiﬁoﬁer above - named most
respectfully: |

SHEWETH:




~ dated 22/11/19 of the Applicant the rcspondcnti’,;

2 That the reapondent no, 1 la the Htate foard i the regulatory

authority for Implementation of the Water (Provention and Control of
ontrol of Pollution) Act,

3

Pollution) Act, 1974, the Alr (Prevention and ¢
1981, the Environment (Protection) Act, 1986 and the Rulea under
these Acts, reapondent no.3 comens within the purview of Artlcle 243Q
of the Constitution of India and the respondent nos. 2 18 8 law
enforcement body. Therefore, all the respondents come within the
purview of the inatrumentality of the “State” within the domain of
Article 12 of the Constitution of India, The act/inaction on the pm‘t} of
the respondents, therefore, are amenable to the writ jurisdiction of

this Hon'ble Court, envisaged under Article 226 of the Conatitution of

India. "

3.  The respondent no. 4 is the proprietor of a chanachur factory
having their principal places of business as stated in the cause title
above. The applicant is the neighbour of the respondent no.4 and the
factory of respondent no.4 is only four feet away from the house of the
Applicant. Respondent no 4 operates the factory from his residence
without any valid licenses and the use of coal fired mud oven for
manufacturing chanachur and is creating immense air pollution in
the entire area specificaily as the applicant's residegcc is adjacent to

the factory of respondent no.4, the applicant is severely effected.

4. That the Applicant states that pursuant to
5%

heard the Applicant. The record of proceedings o{ tl'gx

(o




NA
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states that the respondent no.4 did not participate in the proceedings

4

and eventually a direction of inspection was held.

The copy of the proceedings dated 17/01/20 and complaint

dated 22/11/19 are annexed herewith and marked as annexure P/ 1.

5. That on 18/02/20 the Applicant submitted a representation
before the respondent no.1 to take further action in the matter, as no
steps were taken by the respondent no.l after the hearing the

Applicant on 17/01/20.

Copy of the letter dated 18/02/20 is annexed herewith and

marked as annexure P/2.

6. That ybur Applicant states that the Applicant is a patient of

septoplasty and underwent surgery several times before and during

2019. The polluted environment and the smoke of the illegal

chanachur factory of respondent no. 4 enters the house of the
Applicant as the distance between the illegal chanachur factory and
house of the applicant is 3 meters. Shulphur Dioxide, Nitrogen
Oxides and carbon Dioxide are emitted from coal combustion. The
illegal Chanachur Factory is using coal fired mud 6ven without any
pollution control devices within its residential 'prehmi'ses to cause
pollution. The smoke emitted from the coal fired kitchen of the illegal

chanachur factory is- entering the house of the Applicant and is

effecting the health of the Applicant.
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The discharge certificate of the Applicant dated 17/10/19 is

5

annexed herewith and marked as annexure P/3.

7. That your Applicant states that the health of the Applicant is
constantly deteriorating due to the pollution caused by the illegal

Chanachur factory.

The copy of prescription of the Applicant on 23/10/23 and

26/02/24 are annexed herewith and marked as annexure P/4.

8. . That your Applicant states that as no action was taken by the
respondent no.l1 the Applicant again submitted an representation
dated -8/04/23 before the respondent no.1 urging respondent no.1 to

take action againSt the illegal Chanachur factory.

Copy of the Letter dated 8/04/23 is annexed herewith and

marked as Annexure P/5.

9.  That your Applicant states that after several representations,

on 6% June 23, an inspection was carried out by the respondent no.1,

~ but again no action was taken. The Applicant on 18/07/23 submitted

another representation before respondent no.1 and sought details of
the report of respondent no.l regarding the inspection of the illegal
Chanachur factory and the action taken by the respondent no.1, but

to no avail.

Copy of the representation j dated

herewith and marked as Annexure P/6. .




10. That the Applicant on 18/08/23 submitted another

representation before respondent no.1 depicting the inaction on the

part of respondent no.1.

Copy of the letter dated 18/08/23 is Annexed herewith and

marked as Annexure P/7.

11. That the respondent no.1 sent a notice to the Applicant on

14/08/23 to appear before the respondent on 24/08/23 at 12.45 pm.

Copy of the notice dated 14/08/23 is annexed herewith and

marked as Annexure P/8.

12. ' That the Applicant states that the applicant appeared before
the respondent no.1 on 24/08/23. The record of the proceedings

dated 24/08/23 brought on record the fact that the chanachur factory -

was operating illegally without any Consent from the State Board. It

was directed by respondent no.l that the respondent no. 4 can

operate only with all statutory licenses and with proper pollution

control device with cleaner fuel.

Copy of the record of Proceedings dated 24/08/23 is annexed

herewith and marked as Annexure P/9.

13. That the Applicant states that on 28/0 2
v

% _
again submitted the representation befor/,r//@g ofideri ‘l\%

that even after the duect:ons of rcsponden ne. lf@n 24/
fe| 78 “?Fey
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respondent unit that is the illegal chanachur factory is operating
violating the Environment (Protection) Act 1986 and rule made
thereunder and also the AIR( Protection and Control of Pollution) Act,
1981.

Copy of the letter dated 28/08/23 is annexed herewith and
marked as Annexure P/10. ;

14. That the Applicant states that on 29/09/23 the Applicant
submitted representation to respondent no.1 and 3 submitting that
the respondent unit have obtained a trade license for shop for snacks,
but the unit is operating a chanachur factory illegally without any

intervention from any of the respondent authorities.

Copy of the letter dated 29/09/23 is annexed herewith and

marked as Annexure P/11.

15. That the Applicant filed an Original application being OA
no.174/2023 before the Hon’ble National Green Tribunal Eastern
Zone Bench affirmed on 18/10/23. The Hon’ble Tribunal vide
judgement pronounced on 12/02/24 directed the respondent no.1 to
stop operation of the unit until the iiccn’ses are granted by the State
Board and also to take appropriate action if the umt is operating in

violation of the orders of the Hon’ble Tribunal.
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respondent authorities through letter dated 2/03/24 and

8

communicated the order to respondent no.2 through letter dated

12/02/24.

Copies of letter dated 2/03/24, 12/02/24.and Order of
Hon’ble National Green Tribunal in OA 174/23 is annexed herewith

and marked as annexure P/12.

17. That the Applicant states that the construction on the
premises of the respondent no.4 i.e. L.R.Khatian no.5692, Mouza-
Majilpur, being holding no.169, Haridas Dutta Road, Ward no.6,
Jaynagar - Majilpur Municipality under P.S. Joynagar, South 24
Pargan.as is an i11egai construction. An ad interim injunction was
passed by the Ld Civil Judge (Junior Division) 3¢ Court Baruipur vide
order dated 24/11/21 in T.S.No.582/2021 and it was directed to be
implementcd again vide order dated 25/04/23 . The respondent no.4
being a habitual offender did not comply with the orders of the Civil

Court.

18. That finding no other alternative the Apphcants spouse Sima
Kayal being the owner of the premises 169/1-B,Haridas Dutta Road,
Ward no.6, P.O. - Joynagar - Majilpur, P.S. - Joynagar, wherein the
Applicaﬂt resides, filed an Writ Petition before this Hon’ble High
Court being WPA No.12156/23 and in the matter of Sima Kayal vs
The State of West Bengal. Hon’ble Justice Rajshekar Man

matter of WPA No.12156/23 vide order dated 1
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strict enforcement of order dated 24/11/21 passed by the Ld Civil
Judge.

19.  That the respondent no.4 did not also comply with the order of
this Hon’ble High Court and the Applicant was forced to file a
Contempt Application being CPAN 1651/2023 in the matter of WPA
1256/23 and Hon’ble Justice Mantha vide order dated 9/02/24

directed demolition of the construction on the said premises.

Copies of Order dated 25/04/23 of the Civil Court and orders
of Hoq’ble Justice Mantha dated 15/06/23 and 9/02/24 are annexed

herewith and marked as Annexure P/13.

20. . .That the Applicant states that the Applicant informed the
orders of this Hon’ble High Court to the respondent no.l through
letter dated 2/03/24 stating the fact that the construction is an illegal
construction therefore no license should be granted to the respondent
unit, moreover the respondent unit in violation of the Order dated
12/02/24 in OA 174/23 of the Hon’ble Tribunal is operating illegally.
But all the pleas of the Applicant before the respondent authorities are
in vain. The respondeﬁt authorities have failed to take steps against
the erring unit. No closure order was ever issued by the respondent

no.1 inspite of the violations of the respondent unit.

Photographs showing the continuous production carried out

P/14.




&

21.

2Y

10

The respondeht no.l should have directed closure of the

respondent no.4 as the unit is operating illegally without any consent

from the State Board and also operating from an illegal premises

against which demolition order have already been issued by this

Hon'’ble High Court.

22,

Being highly aggrieved by and dissatisfied with the inaction on

the part of the respondents authority as stated above, your petitioner

I

I1I.

" Closure order should have been i

begs to move to Your Lordships on the following amongst other :-

GROUNDS

‘For that the respondent authorities failed to consider that that

that the unit is operating in violation of the orders of the
Hon’ble Tribunal, using coal fired oven , creating air pollution
and flouting the laws including the Air (Prevention and
Control of Pollution) Act, 1981, the Environment (Protection)

Act, 1986 and the Rules under these Acts

For that the respondent authorities failed to appreciate that
that the respondent unit is a habitual offender and have
continuously flouted the orders of the Hon'’ble National Green

Tribunal and also the Orders of this Hon’b]e High Court dated

15/06/23 and 9/02/24.

For that the respondent authorities_;/
: ' XY
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dent unit which is
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authorities directing closure of the respon

completely illegal and operating in an illegal premises.

For that the respondent authorities failed to appreciate that
that the Applicant is a patient of septoplasty and underwent
surgery several times before and during 2019. The polluted
environment and the smoke of the illegal chanachur factory of
respondent no.4 enters the house of the Applicant as the

distance between the illegal chanachur factory and house of

-the applicant is 3 meters. Shulphur Dioxide, Nitrogen Oxides

and carbon Dioxide are emitted from coal combustion. The

' 'illegal Chanachur Factory is using coal fired mud oven without

‘any pollution control devices within its residential premises to

cause pollution. The smoke emitted from the coal fired kitchen
of the illegal chanachur factory is entering the house of the

Applicant and is effecting the health of the Applicant.

For that the r-espondent authorities failed to appreciate that
the respondent unit have obtained a trade license for shop for
snacks , but the unit is operating a chanachur factory illegélly
without any intervention from any of the respondent

authorities.

ShLGOPy

For That the respondent authorities faj eﬁf’ ) appreci

the pollution created by the i'espondcn

is tremendously effecting the health of
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VII For That the respondent authority did not considering the

representation of the petitioner and is sitting on it.

VIII. For That the absolute lackadaisical .attitude demonstrated by
the respondent authorities in protecting the environment,

smacks of malafide attitude on their part.

23. That the record of this case is lying within the jurisdiction of
this Hon’ble Court.

24. That on the self same facts and cause of action no application
was moved earlier or at all before any other Court and this application

was not moved before any other Court.

25. Th.at there is no other alternative legal remedy and the remedy

sought for herein would be adequate full and complete.

26. This apblicatioh is made bonafide for the ends of justice.

Therefore, your petitii)ner humbly
prays that your Lordships would
e graciously be pleased to pass the

following orders:

a) A writ in the nature of
Mandamus or writ of like nature

thereto do issue commanding the
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respondents and/or their servants

and/or their employees and( or
their agents to direct closure order
with disconnection of electricity of

the illegal unit of respondent no.4.

b) A writ of or in the nature of
Certiorari do issue calling upon the
respondents and each of them to
certify and transmit to this court
the original records of the case
before this Hon’ble Court so that
conscionable justice may rendered

to the petitioner;

c) Rule of NISI in terms of the

prayer (a) and (b) herein above.

d) | Interim order of injunction
be passed directing the
respondents and/ or their servants
and/or their employees and/or
their agents to stop operation of
the illegal unit of respondent no.4,
till the disposal of the instant

application.



as

14.

@) Ad interim Order be passed
in terms of the above interim relief
f) And pass such other further
order or orders as to Your Lordship

may seems fit and proper.

And your petitioner, as in duty bound, ﬂhali ever pray.

s A_@;—ww_ ‘ e hme2 vl -
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' AF‘F‘II;)AVI’I‘

I, Sonjit Kumar Kayal, son of Late Kundu Pada Kayal, aged about 56
years, by faith ~ Hindu, by Qccupation- Business, 169/1-B, Haridas
Dutta Road, Ward no.6, P.0, - Joynagar - Majilpur, P.8.-Joynagar,
South 24 - Parganas-743337, do solcmnly affirm and say as follows:

i That I am the writ petitioner in thl'a present application and as
such I am well acquainted with the facts and circumstances of the

case,
_ R Vi

0!

w

‘2. That the statements made in paragraphs 3,% /574 %201 5re

true to my knowledge and the rests are my respectful submissions

Prepared in my office : The dcponcnt is known to me.

Advocate ' Clerkto:- R.N~

‘before the Hon’ble Court.,

Advocate

Solemnly affirmed before me on

this Qb “day of March, 2024,

Pl it
ngjm?,f ”“"’"&

Comgjwmw 1late &

Certified that all annexure are legible

fomah s

- Advocate
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*;f,-\u communication to State Board should be —_— WEST BENCAL !'OLLUTI(::AC/:;:T??AL ':“.M o
addressed with Number, Date and Subject eay BErAL Partbesh Shawin, 137, sOmeoRLl,
st DRSS Salt Lake Clty, Kolkats ~ 700 106,
. F (03)2338.807)
m Ph.t (033)2)34-3212/391), Fax: w.mn:; .
Xy
PUBLIC GRIEVANCE CELL
; Complainant(s) Respondent(s)
i
| Sanjit Kumar Kayal & Sima Kayal Arup Mondal/Aparna Mondal
iDate : 17-01-2020 Time < 11-30 Hrs.
RECORD OF PROCEEDINGS.

Sri Sanjit Kayal and Smt. Sima Kayal, complainants appeared in person. Nobody appeared on
behalf of the respondent unit.

State Board taken a serious view of'the non—appéamnce of the respondent unit.

It is a complaint against a chanachur manufacturing unit allegedly causing air and sound
pollution and cﬁﬁmnmcnta]_ hazards.

Complainant . states that they are suffering a lot due to activities of the respondent un"n.
Considen‘ng'. the overall scenario and submission of the complainant, we are of the view that
for proper adjudication of the matter, there should be an inspection by the State Board o
ascertain the actual state of things in the said premises.

Hence, Environmental Engineer, Alipore Regional Office of the State Board is requested to
cause an inspection and submit report for fm’ther agn

nmar:ng,mgl . \4 (Dr D. ghdz;[].crabony) / // ey,
k: Ioaxv-p Dejtion afﬁSm ientist & Incharge, P.G. Cell A .Gf £
SR ' ; s 20 Ml
t}%:ﬁ 5 c\ftiamﬂw Sd/- ‘:"f’:f’ jd?\f
' ( M. Bandyopadhyay, WBHIS ) RN Bhnma WBHJS )
ol A‘ﬁdavll Dist. Judge (Retd.) ; {stt,/ludge (Retd.)
g Cou. Aopel 5
e I:Jz;,taer Shri Arup Mondal, Proprietor of the respondent umt appeared at about 12-22 Hrs., and
submits current trade licence in support of his business issued by Joynagar Mozilpur
Municipality. The contents of the Record of Proceedings is read over and explained before

him.
Sd/- Sd/-
( Dr. D. Chakraborty ) ( B. Majumdar )
Sr. Scientist & Incharge, P.G. Cell Environmental Engineer
Sd/- ‘ Sd/i-
( M. Bandyopadhyay, WBHIS ) " (A.K. Bhunia, WBHIJS )

‘Dist. Judge (Retd.) Dist. Judge (Retd.)



NO.LLO - =SLIWPDB2019/A-0059 , Dated :1_g-02-2020.
n."
Copy forwarded 1o s

I, 8rl Arup Mondal/Aparna Mondal, 169/1C, Haridas Dutta Road, P.O, & 1.9, Joynagar, Dist:

24-Parganas (S)-743337, '

\%/Srrl’ Sanjit Kumar Kayal & Sima Kayal, 169/1B, Haridas Dutta Road, 2.0, & 1.8, Joynagar.
Dist: 24-Parganns (8)-743337. : |

3. The Joint Director (P & 8), Directorate of Micro, Small & Medium Enterprises, New
Secretariat Buildings, 9", Floot, A-Block, 1, Kiran Shankar Roy Road, Kolkata-700001, He
is requested to circulate this Memo. through his good office to the concerned General
Manager of the District Industries Centre, for taking necessary action, if any,

4. The Environmental Engineer, Alipore Regional Office, WBPCE,
5. The P.A. to the Member-Secretary, WBPCB,
6. Guard File:
S1. No. 4 is requested to follow up matter. @

g , Environmmd:)m'ncer, P.G. Cell,

W. B. Pollution Control Board,
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b Tl Pipee
To Date: 18- 021“202@ g7 W
The Senior Scientist & In-charge e S ol
Public Grievance Cell, '
Pollution Control Board, Paribesh Bhawan (WNWH
10A, Block-LA, Sector-III, Bidhannagar, : igh Wéamt&f;‘“ ¢
Kolkata - 700 106. - .

Reference : Memo No. 0997 SL/WPB/2019/A-0059 dated 31/12/2019 addressed
to Arup Mondal sor of Sanjay Mondal, Aparna Mondal, W/o- Arup

Mondal 169/1C, Haridas Dutta Read, Village/Town - Majilpur,

Ward No. 6, P.O. + P.S.- Joynagar, Dist. South 24 Paganas,
PIN - 743337. AND result of the hearing dated 17/01/2020 at

Mani Square, Block 8 XT, 8th Floor, 164/1, Maniktala Main Road,
Kolkata - 700 054.

Complainant :- Sanjit Kumar Kayal, S/o- Lt. Kandupada Kayal & Sima Kayal, W/o-
Sanjit Kumar Kayal, 169/1B, Haridas Dutta Road, Village/Town - Majilpur, Ward
No. 6, P.O. + P.S.- Joynagar, Dist. South 24 Paganas, PIN - 743337,

Respected SII‘, i

Pursuant to my complaint related to environmental pollution the above referred
proceeding was drawn up by your office against the concerned violators.

The Matter was heard before your honour on 17th Jan, 2020 but no further
devclopmentwas intimated to me nor was any notice issued for inspection of the site.

I humbly understand and believe that® bcmg seriously affected by and aggrieved 6f the
pollution caused by the miscreants named above I have lodged the complaint as such [ have

a reasonable right to be informed of the result of the hwrmg as also any enquzry over the
subject.

Request you to kindly look mto the matter as I am helplesslv looking towards your
department for reparation of my complaint.

'3

The opposite parties are continuing their acts of illegal poMution till date.

Yours faithfully,

EXG273ARS 10N IWR24987427448 .
S YOLKATTA 6PQ -700001> Ry '
Counter Ho:16,1802/2020,18:13 Indi&?o&
Te:R SCIBIFISF POLLY,CONTROL B.
PIN:700108, Bidhw Kagar IB Market S.U
FromeSONSTT KR X, HARIDAS D. RD

Wicloges

Ast=17. T0Cash) Faxe 2. 20

{Irack oo wr. indianast.gov,ind>
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Kolkata Medical College and Hospital

EKO Diagnostics

(A Jolnt Venture Project With Health & Famlly Welfare Department. Qos
88, Collega Streat, Kolketa-700073

Ph: Ematt;
SANQIT KUMAR KAYAL Reglstraton la: . i
87 Yo  Month 0 Days Gonder: Wy
0.00 Kgs, Dste: ws
9230306827 A4/
VI2248/2024/27707
DR, BAUMENDRA NATH
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VW et

Pr224612024/444740
Male

2610212024
QT Besn
26/02/2024

28/02/2024
Charges Appled
87040
 Total Charges Payable: 870.00

Paid by Government: 870.00
Net amount Payable: 0.00
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o DinaN0STICS JENEKCIN A

(VentmewimDept.ofHea)ma

Famitv Welfare, Govt. of West Bengal)

SANGIT KUMAR KAYAL 57 YRS 26.02.2024 .

DR. OF MCH

MDCT SCAN OF PARANASAL SINUSES

TECHNIQUE
MD CT of PNS region done without IVCM.

FINDINGS
Collection seen in left maxillary antrum with blocked ostium.
DNS to right noted.
Bilateral ITH seen.
No bony erosion seen.
IMPRESSION
Descriptive.
Suggested clinical correlation and fisther investigations if clinically indicated.
2
7
DR.DSHARMA DR.SOUMITRA SEAL DR.ANUP SADHU
MD.- MD(Radiodiagnosis) 'DMRD, MD.

identity of the patient not veribed, Umswudu&&}

88, College Street,
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To

“The West Bengal Pollution Control Bodytis.«...

8t Floor, Mani Square, 164/1, Maniktala Main Road
Kolkata-700054.

Sub- Complaint against (1) Arup Mondal s/o Sanjay Mondal and
(2) Aparna Mondal w/o Arup Mandal of 169/1C, Haridas Dutta Road, ward No.
6, Joynagar Mojilpur, 24 Parganas (S), P.S. ]oynagar.
Refi- a) My Complaint dated 22-11-2019
b) -EMIS-West Bengal Pollution Control Board Complaint Registration No-
201900000020187. o
c) Notice of this office dated 31-12-2019
d) Hearingand Order dated 17-01-2020 directing the Environmental
Engineer at Alipore to cause enquiry.
e) My reminder dated 18-02-2020

Dear Sir,

I am a. patient of breathing disorder and recently underwent SEPTOPLASTY

. Surgery. 1 have documents in support of my. disease.

Sewgit Reemen

_Encl.:- Six copies (Complaint Pitltﬁgn &. Hcanﬁg cop1es
N2 " 5"* Coimmissioner of Affidavit

I am the resident of 169/1B, Haridas Dutta Road, ward No. 6, Joynagar Mojilpur, 24
Parganas (S), P.S. Joynagar, beside the house of the miscreant above named and living
there with my wife and 10 yrs. Said Arup Mondal and his wife are running and illegal
Chanachur factory "inside their house since some use and using machines that give
out obnoxious gas that spread inside my house making it impossible to stay there. As
a result we are suffering from health disorder. In spite of our repeated request the said

'person are running their illegal factory and polluting the air of the locality so we

urgently request you to tackle. I have been running post to pillar including your office
since last 3 years for stoppage of the illegal pollution but till date nothing has

progressed.

In the hearing in ¢/w with Memo No. 0997 5L/WPB/2019/A-0059 dated
31/12/2019 the respected Scientist after liearing dated 17/01/2020 at Mani
Square, Block 8 IT, 8th Floor, 164/1. Maniktala Main Road. Kolkata-700 054 has
directed for an enquiry report from the Environmental Engineer at Alzpore but not

step has been taken.

| humbly pray please do something positive otherwise I may die of the pollution
disease. The Chanachur Factory owner is continuing their acts of illegal pollution till

date.

Yours faithfully,

~3.,

Sanjit Kumar Kayal
(phone No. 9239396627 / 9088932

ﬂ

by...

|

Copy forwarded to :- \\; R

1. The Envu'onmental Engineer, Alxpur PQrfiEne, Alipu (Kolkata-700027 Calcutta

(O]

Dated : 08/04/2023 _
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To : i Dated : 08/04/2023
‘ The Environmental Englnear ' R L T . '
/i‘;/th Floor, Minority Bhavan,
iplabi Kanajlal Bhattacharya Sarant,

Z Alipore Police Line, Alipore, Kolkata,
i West Bengal 700027,

Sub- Complaint ngainat (1) Arup Mondal a/o Sanjay Mondal and (2) Aparna
N Mondal w/o Arup Mandal of 169/1C, Haridas Dutta Road, ward No. G, -
Joynagar Mojilpur, 24 Parganaa (8), P.S. Joynagar, . roo

Refl:- a) My Complaint dated 22-11-2019 ‘
. b) EMIS-West Bengal Pollution Control Board Complaint Registration
No- 201900000020187, :
¢) Notice of this office dated 31-12-2019 .
d) Hearing and Order dated 17-01-2020 directing the Environmental
Engineer at Alipore to cause enquiry.
’_‘c) My reminder dated 18-02-2020

Dear éir,

I am a patient ofdixenthing.disorder and recently underwent SEPTORLASTY Surgery. I
have documents In support of my disease. I am the resident of 169/1B, Haridas
Dutta Road, Ward No. 6, Joynagar Mojilpur, 24 Parganas (8), P.S. - Joynagar,
beside the house of the miscreant above named and living there with my wife
and 10 yrs. Said Arup Mondal and his wife are running and illegal Chanachur
factory "inside their hotise since some use and using machines that give
out obnoxious gas that spread inside my house making it impossible to stay
there. As a result we are suffering from health disorder. Inspite of our
repeated request the said person are running their illegal factory and polluting -
the air of the locality so we urgently request you to take I have been running
post to pillar including your office since last 3 years for stoppage of the illegal
pollution but till date nothing has progressed.

In the hearing.in ¢/w with Memo No. 0997 5L/WPB/2019/A-0059 dated
31/12/2019 the respected Scientist after hearing dated 17/01/2020 at
Mani Square, Block 8 IT, 8th Floor, 164/ 1. Maniktala Main Road. Kolkata-700
054 has directed for an enquiry report from the ‘Environmental Englincer at
Alipore but no further progress has happened.

1 humbly pray to please do something positive, otherwise I may die of the
pollution disease. The Chanachur Factory owner is continuing their acts of
illegal pollution till date.

Yours faithfully,
\
¥ l@*@d{%&‘* '
Sanjit Kumar Kayal . :
( Contact No. 9239396627 / 9088932838) .
_ Encl.:- Six copies .(Camplaint petition & Hearing copies)

Copy forwarded to :- : :
The West Bengal Pollution Control Board
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" Dated:18/07/2023

To
The Environmental Engineer 5th Floor,

Minority Bhavan,
Viplabi Kanailal Bhattacharya Sarani,

Alipore Police Line, Ahpore Kolkata

West Bengal -7QQQZ:Z

Sub- Complaint against- (1) Al'.l'.lp Mondal g/o Sanjay Mondal and
(2) Aparna Mondal w/o0 Arup Mandal of 169/IC, Haridas Dutta
Road ]oynagar Mojllpur, 24 Parganas (S), P.S.- onnagar

Ref: My reminder letter ‘dated . 08-04-2023 and subsequent local
mspecnon on 6/6/2023

Dear Sir,

Pursuant to my letter referred above, an enquiry at the place of occurrence
was carried out on 6th June 2023 by an inspector of your office namely
Niranjan Mondol. ' : sl

In spite of such inspection-no ste;i has been taken at your end till date as such
the illegal factory (manufacturlng of Snacks, chanachur, ]huri, nimki and

accessories) is continuing its operanon and creating pollunon at the locality.

I request you to kindly give details.of the report and take necessary legal steps
immediately otherwise I will'have no alternative except moving before the -
higher authority as well as'the Honorable ngh Court against the inaction of .

the concerned Environmental Engmeer. ‘ o o P
Annexure ﬁ

Thanking you, ' et : . - To in patagrs ph ‘7‘

Yours faithfully,

St Kuwnen e -
(Sonjit Kumar Kayal).
Mobx]e 9239396627 /9088932838

oL -i # ‘rw‘ u bw.
C " jlfﬂ
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The West Bengal pollution Control Boar
gth Floor, Mani Square,

16471, Maniktala Maln Road,
Keolkata.70005:4.

sub ¢ Innction on part of Sl Tapan Kumar Diswad, Inyironmentil

Engineor, 5th Floor, Minority Bhavan, Biplabl Kanailal
Bhattacharyn Sarani, Alipore Police Line, Allpore, Kolleats -
' 700027, W.I3,

Ref : My reminder letter dated 008-04-2023, local Inspection  on
6/6/2023, and reminder lotter dated 18/7/23 In respect of
Complaint against pollution and fllegal chanachur and
accessorles factory In residentinl area, run by (1) Arup
Mondal, s/0. Late Sanjay Mondal and (2) Aparna Mondal w/o
Arup Mandal of 169/IC, Harldas Dutta Road, Joynagar
Mojilpur, 24 Parganas (5), P.S. Joynagar, Pln - 743337,

Dear Sir,

Pursuant to the enquiry at the place of occurrence carrfed out on 6th June 2023
by an inspector namely Niranjan Mondol, I have followed up with the sald Env.,
Engineer, WBPCB at Alipore, repeatedly but it appears that neither the Inspector
nor the said engineer is reluctant to take any action against the mlscreants,

As a result of such inaction on the part of the concerned WBPCB, the illegal
factory of chanachur and accessorles Is continuing Its operation and creating
"pollution at the locality.

I request you to kindly look into'the matter and take immedlate steps as the
situation is serfous and causing material damage to my health as 1 am
suffering from septoplasty disease.

[ am surprised and shocked to see the extreme negligence on the part of the
concerned officers of WBPCB and request your good self to take the matter as
urgency and issue directions as may be necessary to stop the pollution as
referred above. ,

Thanking you,
pitalgifie s

X EWA1B766551 TVR:67374
Yours faithfull ' o
v, — 5 KILKATA GO 70301
\ \ _ : ‘kj 160;1?"!:9; Hox7, 18/68/ 2023 19344 Taiva b,
. . 2l OTVE VI FLLLUT PRATEESH Wt o
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( 2 //’( v -l s,

i ! F :‘: ‘s L AT
onjit Kumar Kayal) Gm;f;*gn K ¥ 6774 -F WIS

Ay
Mob : 9239396627 / 90889328,}553 , A\ A7 70(Cash Tans2,70
. /f W PRI iy Track on wew. tndiapott.gov, in,
HOTARY A0 DLa) 100846268 Qlear osiz, Ttas Zate

Encl : Annexure: I to VIIL ( -



WEST BENGAL POLLUTION CON’I;R\SL BBOARg
t of Environment, Government 0 ::st enga
o Rehas, (?a?:cr:;ghawan, 10A, Block LA, Sector I11, Bidhannagar
with Nember Date en Sobjose. Kolkata 106 (Near Beliaghata & E.M. BY PASS Crossing),

. e ™ e ol
ith Number Date and Subject. N St il I Ph.: (033)2335 9088 / 8212, Fax: (033)2335-5272
NP ntene: www.wbpcb.gov.in, Email:wbpcbnet@cal3.vsnl.net.in

Complain Docket No. PCB7704 5
Memo No. 704 - SL/WPB-2023/A-3704 Dated: 14-08-20

&
4.v'

———

All Communication to

Annexurc .......B..... e renssmrsewien

To
Arup Mondal & Others e L. R
169/1B, Haridas Dutta Road, ~ 1O B i GiTiriie
PO: Joynagar SO, PS: Joynagar, : Foregoel” e o K" 5
Dist: South 24 Parganas, Pin: 743337, o) SLa g3 oy " .
West Bengal. » In teoe. a2 ooy ek

Sub: Complaint related to Environmental Pollution m’
SirMadam, idn Ceel, Appehats S

' Ceisulta

Take notice that a complaint has been lodged against you/your unit/establishment for causing environmental problems.

Therefore, you are hereby informed to appear before the hearing officer of State Board on 24-08-2023 at 12:45 PM at
Mani Square, Block/Space-8 IT on Western Side of 8th Floor, 164/1 Manicktala Main Road, Kolkata-700054, with
all statutory licenses including consent of the State Board, if any and status of Pollution Control System.

In case of non-appearance, the State Board may issue necessary regulatory order and take legal step against you/your
unit/establishment considering the records kept and maintained by the State Board without any further notice.

Sd/-
Sr. Scientist

In-Charge - Public Grievance Cell
Dated:14-08-2023

Memo No. 704 - SL/WPB-2023/A-3704

Copy forwarded to:
4onjit Kumar Kayal, 169/1B, Haridas Dutta Road, PO: Joynagar Majilpur SO, PS: Joynagar, Dist: South 24
Parganas, Pin: 743337, West Bengal.

He/She/They is/are requested to remain in the hearing on the date and time mentioned above or send an authorized
representative for the purpose.

2.The Sr. Environmental Engineer & In-charge, Alipore Regional Office: He is requested to cause an inspection
and submit the inspection report of cl}gnaﬂﬁ;ij"@'ai:ﬁu sturing unit of Arup Mondal & Others before the date of
hearing. /:/‘:\",b e R

In-Chargp< Public Grievance Cell

NB :
In view of the Covid-19 Pandemic, oaly two persons per party is permitted. Complainants and respondants shall wear masks, gloves, face

shiclds and otber protective equipments in keeping with the guidelines of the Govt.of West Bengal regarding prevention of spread of
Covid-19. g
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CONTROL BOARD

(OA

of West Bengal)

Mani Square, gt floor

www.wbpcb.

n Western Side,
olkata-700054.
yOV.IN

npla.gov.in

Memo No.  SL/WPB-2023/M-3704 Dated: -2023
PUBLIC GRIEVANCE CELL
V Complainant (s) Respondent (s)
Sonjit Kumar, Kayal M/s Maa Kali Food Product
Prop: Arup Mondal
) - Date: 24-08-2023 Time: 12:435 PM. i e

RECORD OF PROCEEDINGS

Mr. Sonjit Kumar Kayal, complainant, appeared in person.

Kali Food Product, appeared in person.

This is a complaint against a chanachur manu

surrounding area during their operations.

This complaint was previously heard by
wherein the Environmental Engineer & 1

requested to cause an inspection thro
below:

Observation:

ugh their good o
WBPCB thereafter caused an inspection on

Mr. Arup Mondal, proprietor of M/s Maa
facturing unit allegedly causing air pollution in the

‘the Public Grievance Cell of the State Board on 17/01/2020
n-charge of Alipore Regional Office of the State Board was
ffice. Officials of Alipore Regional Office,
06/06/2023. Excerpts from the inspection report are given

[A] Sources of generation of liquid waste

It is a small chanachur manufacturing unit (per day about 50kg as stated during
inspection). Source of waste water is only washing of activitics (very low

quantity).

[B] Facilities available for treatment

Septic tank to soak pit to municipal drain

[C] Generation of sewage and its
treatment/disposal

Septic tank to drain

[D] Observation & comments on performance
of treatment facility of liquid waste

During inspection, the unit was not in operation

(E) Sourccs of generation of gascous emission

Wood fired oven (one no.). Hood (without 1D fan) and stack of height about 10m
from GL has been provided to collect fugitive emission.

{F) Facility available for treatment of gaseous
emission

No

[G] Observation & Comments on performance
of treatment facility for gascous emission

As the unit was not in operation, so it is difficult to comments regarding
emission level. However, fume, generated from burning of wood in the oven,
will not be passed through the chimney fully as the hood was provided over the

oven, chimney is not connected with end of the oven.

[H] Observation on noise pollution generated
from industrial process along with measured
level (if measurement)

p

(1] Information regarding solid waste generation
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1J] I .formation regarding Hazardous waste
generatiun and onsite storing facility

(K] Status of Haz. Waste (M & H)

authorization —

[L) Storing of Hazardous Chemicalsunder M S | Not applicable
& 1 (HC) Rules

[M] Status of consent to establish No CTE

[N] Status of consent to operate No CTO

[O) Status of Environmental Clearance Not required !

[P] Any other relevant information 1. This tiny chanachur factory Is within the kitchen of Mt. Arup Mondal.

2. This is a complaint case. Name of the complainant is Sri Sanjit Kumar Kayal.
He was present during inspection. His house is very closed to the chanachur

frying oven (About 14-16 f).
Remarks : :

. The unit should obtain CTE/CTO from State Board.
. Considering the location of the unit, unit may be directed to shift to cleaner fuel/solid fuel fired smokeless Chula. Chimney should
be connected with end of the oven to collect fume, generated due to combustion.

Complainant submitted that they are suffering tremendously from the emissions generated from the
»perations carried out by the respondent unit. '

The respondent unit submitted a copy of valid trade license of the Jaynagar-Mazilpur Municipality for
he trade/profession “Enterprises dealing with food items, Snacks Shop” but failed to submit consent
o establish/consent to operate of the State Board. g

“onsidering the overall scenario, the contents of the inspection report and the submission of the
.omplainant and respondent, M/s Maa Kali Food Product, is hereby directed to:

1. Obtain all statutory licenses including, consent to establisl and consent to operate of the State Board
and operate only after obtaining consent (o operate of the State Board; '

2. Install appropriate air pollution control system for controlling emissions or use a cleaner fuel so that
the people living in the neighbourhood may not be inconvenienced due to emissions generated from its
operation and ventilate emissions through a stack of adequate height. Fugitive emission shall be
avoided.

Ne make it clear that the respondent unit shall maintain environmental norms strictly and take all .

\ecessary measures so that the people living in the neighbourhood may not suffer due to its activities
n any way, whatsoever. The respondent unit shall operate their manufacturing activity only after
\btaining consent fo operate of the State Board and after taking pollution control measures, as
aentioned above,

“he unit is also at liberty to approach the Alipore Regional Office of the State Board in case of guidance
equired, if any.

*he Executive Officer, Joynagar-Mozilpur. icipality, may be kept informed of this order passed by
ae State Board today.

o e neie e b b . &

e et
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.,
The Officer in Charge, Joynagar Police Station, is requested to oversee the compliance of this order
and also see that the M/s Maa Kali Food Product does not operate without obtalning consent 10
operate of the State Board. In case of any violation of this order, he is at liberty to take necessary
action in accordance with law.

Sd/- : Sd/-
( Dr. D. Chakraborty ) (A.N. Goswami )
Sr. Scientist & Incharge, P.G. Cell . Senior Law Officer
- Sd- : Sd/-
(S.Barua) . ' (S. Saren) :
s A sstr Brvironmental Bnglhreer— " -Asst Environmental-Engineer —————"""""
Memo No. 10¢ '(2) -5L/WPB-2023/M-3704 Dated: 07 .09 -2023

Copy forwarded to:-

1. M/s Maa Kali Food Product, Prop: Arup Mondal, 169/1C, Haridas Dutta Road, Hazaripara,
P.O.: Joynagar, P.S.: Joynagar, Dist: South 24 Parganas, Pin: 743337, West Bengal.
~"Mr. Sonjit Kumar Kayal, 169/1B, Haridas Dutta Road, P.O.: Joynagar, Dist: South 24 Parganas,
Pin: 743337, West Bengal. _
3. The Executive Officer, Joynagar-Mozilpur Municipality, 14, N.S.C. Road, South 24 Parganas,
Jaynagar Mazilpur, West Bengal 743337.
4. The Officer in Charge, Joynagar Police Station, Jaynagar Mazilpur, South 24 Parganas, Pin:
743337. ' '
5. The, General Manager, District Industries Centre, South 24 Parganas, MS Buildings, 2nd Floor,
Kasba Industrial Estate, Phase-I1I, Kolkata -700107. '
Chief Engineer (O & E Cell), WBPCB.
The Sr. Environmental Engineer & In charge, Alipore Regional Office, WBPCB.
The P.A. to the Member-Secretary, WBPCB.,
Guard File. :

0.9 »

;,/:’f"é’('-}”\'/“f\ Asst. Environmental Engineer, P.G. Cell,
. ~/-W\O}§\\ W. B. Pollution| Control Board
S AN ‘




A RA AT i

Dial 16302658580 chear Msks. l}‘@v [ B,

P90 Tvpzerarain ooz EEEATECE

) cp LOLIATA GF0 Q00001 (
To e o ‘ m |
L T T8 B et 0
by it : Fron:GIT FUR189/4 B WRIDS
164/1, Maniktala Main Road phirrens ,P
it et 70(Eash)TA220 AN e l{%‘,
Crack co v indiapestomvoiply in | = s

Sub : Complalnt agalnst (1) Arup Mondal, sfo. Sanjay Mondal & (2) Aparna Magdalyr - oy atluiie
wlo. Arup Mondal of 169/1C, Haridas Dulta Road, Ward No. 6, Jo ﬂ‘éﬁ\l‘.&w-
Majilpur, Police Station - Joynagar, 24-Parganas (South). In tizrioe.. A& 3w Day oflhexdls

: . / - o
Ref ©  Complaint related to environmental pollution. f s rienor af Alfiday
' o High .7 epoliale Sk

Dear Sir,
I am patient of breathing disorder and recently underwent SEPTOPLASTY Surgery.

| am also the resident of 169/1B, Haridas Dutla Road, Ward No. 6, Joynagar Majilpur, Police
Station - Joynagar, 24-Parganas (South), beside the house of the above named miscreant and living
there with my wife and 10-years old son. That said Arup Mondal and his wife are running @ illegal
chanachur factory inside their house since long using machines, charcoals that give out obnoxious gas
that spread inside my house, even also inside the other residential house making it impossible 1o stay
there as a result we are suffering various health hazards. In the earlier occasion | have lodged several
written compia‘mt before the concerned authority and also | lodged a written complaint before your office
on 08.04.2023, thereafter on 19.08.23 from your concerned Office served a notice upon me and to the
said Arup Mondal and his wife Aparna Mondal for hearing related to environmental pollution. As per
hotice dated 14.08.2023 vide Memo No..704-5L/WPB-2023/A-3704, the hearing was heid on 24.08.23 in
presence of both parties and after considering the papers (copy enclosed) and documents you directed
the said miscreant to stop his illegal business and also told them that an enquiry will be conducted by
your concerned office. But after returning from the hearing the said Arup Mondal and Aparna Mondal
again started running their illegal factory and polluting alr of the locality by violating your direction. The
CCTV footage and others photography of illegal work of said business daled 26.08.2023,27.08.2023
and -also the notice dated 14.08.23 for hearing before your office of Stale Board which was held on
24.08.23, are enclosed herewith for your ready reference. .

We further inform you that despite our repeated request the said persons are conlinuing their .
illegal business and polluting the residential locality.

In view of the above, we further request you to take necessary steps for stopping of the illegal
pollution in the locality on urgent basis and also | humbly pray you to please do something, olherwise we

may die caused by pollution disease.

" Your early action in this regard Is highly solicited.
Yours faithfully,

,/: )l Oy . &UQ}J—M ‘

7N N
AY S \\4;?{ (Sonjit Kumar Kayal)
ffo ! NOTA \'*"\.\ . Mob: 9239396627 /9088932838

= oo b eIV g%
. *’E L | ‘,f"'} &, ‘_ -]} $d—¢. = ‘0 .Q@Q% 3
1) Notice of Hearil‘ A (slale above, ' "/ )f(p ,’ X&-0%
2) CCTV Footage a{d@ugfr photography. /=*/ "
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The Chairman roasSOULT B SOOI T
Joynagar-Majilpur Municipality P
P.0. - Joynagar Majilpur, P.5.- Joynagar Cirach th dde FAAFEEITCT

South 24-Parganas, Pin - 743337.

~Re : Negal use of the recldence of Arup Mondal,
. proprietor of M/s. Maa Kali Food Product.
ir, , .

This is to draw your kind attention to the facts that Sri Arup
Mondal is my nextito my door neighbour. He has been operating 2
Chanachur (snacks) Factory from his residence which is adjacent to my
residence. Mr. Mondal possess a certificate of enlistment for running a
shop for snacks only, but he is running a chanchur factory illegaily
instead of running a shop for snacks from his residence, diverting the
nature of business as Per Certificate of Enlistment issued to him.

This chanachur factory is using coal fired mud oven for
manufacturing chanachur. The coal fired oven is generating black smexe
that enter into my house which is not even four feet away from M/s. Mza
Kali Food Product.

1 have made several complaints before your go odself but the illegal
units is still operating and creating pollution.

S GOV Yours faithfully,
Dated :- 294!9%%&%5%@?7&02 Qv " -
;,;7/ o Yy A w" C '\'(R’\KM\QLCLT;J :
f{" ( RE 77‘31?3,» WA (Sanjit Kumar Kayal)
A ) Sl Mob No.9239396627 / 9088932638
Copy forwafded to. = wd  / fﬂ,’ -
NE Thel Vg;%thx}galpqﬁhuén Control Board
(Depﬁ‘fﬁ‘@'pﬁﬁﬁ\grdhment. Govt, of West Bengal)  annexure )0 1
Mani Square, 8th Floor, Block/Space-8IT on Western Stdein paragraph..d Mo
, Maniktal Main-Road, Kalkata 700054 Foregoir~ Yafit] d
164/1, Maniktala _ by \ E%.aflznnc 4

2. The \West Bengal pollution Control Board In this..t2bDay of TA Y
(Départment of Environment, Govt. of West Bengai)

Paribesh Bhawiih, 10A Block - LA, Sect or-I1l, 4 Gomn?!eomer of Affidavit
Hfgh Cent, Appaltate Side’

Bidhannagal'. KOIkata = 700106' Calcutta
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PAUSHALL HANERIEE

Advocaty Chamber:
§ 4 A Kiron Shankar oy fload

Kolkata-700001

tz;'muII:mlvncnle‘pauslmn@gnmll.com

A\ l .1”] L Ll

TO,
The 1€, 3 P
OV UIE e u.l..:?«m.....

Joynagar Police Statlon ;?,:“ in Nam Y. -
R R Yo A R At "

Sotlen affirme
District- South 24 Parganas«743337 b\'mgdwa"' ‘ 'W.:}Z“"F“g‘
i I Cirioue e 2o0: ox;ﬁ....sld;
RE: OA 174/23/E2 i

ol
Sonit Kumar Koyal ém Affidavit

Jigh Gaat, Aepattate Side
Vs Calautla

Departmant of Environment 80rs

Sie,

The aforementioned matter appeared before Hon'ble NGT/EZ, the Judgement pronounced on
12/02/24 is attached herewith and is self explanatory. The respondent unit i.e. Man Kali Food

products is directed to be closed till the unit obtains all permissions from the concerned

s Ay

paushall Banerjee

authority.

EWO308720231H TVR1$907020072623 andHa Skt Advocate

& KLKATA GRO 700001 ; -

Counter Moid,13/072024, 1928 9433253274,
TotTHE THS IN CH,JOYNAGAR P.S

PINI247337, Joynagar Madilpur SO
FroatPAUSHALY RA, 78 ¥ S ROY ROAL
€0 gy N7y

J1ig dendl oM Tad 50
et Teath 00 WA IRGLAROSTL Nl
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1. The Chairman, WBPCB, Paribesh Bhawan, 10A, Block-LA,Sector-lll

Bidhan Nagar, Kokata-700106
2. Alipore Regional Office,5" Floor, Minority Bhawan,
Alipore Police Line, Alipore,Kolkata-700027

-RE: OA 174/23/EZ
Sonjit Kumar Kayal
Vs

Department of Environment &Ors

sir,
The aforementioned matter appeared before Hon'ble NGT/EZ, the Judgement '
pronounced on 12/02/24 , it was directed by the Hon’ble Tribunal to take f '5

‘appropriate action against the respondent unit i.e. Maa Kali Food products if it is

found operating.in violation of the orders of the Hon’ble Tribunal.

Gk b d § m e
LR TR B 5,
: !

This is to inform you that the unit Maa Kali Food products is continuing its

operation i.e production of chanachur in violation of the order of the Hon’ble

vy L

Tribunal. The photographs are enclosed herewith which shows proof of

continuous operation of the respondent unit. .

> - N ‘e
avse mam A wrseiam ak

R aR S T ks T A AR TR TG RS
- . Ld .

The undersigned also begs to inform you that the construction on the premises of

the unit Maa KaliE
R

74 A“Y‘
I
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being holding no.169, Haridas Dutta Road, Ward no.6, Jaynagar — Majilpur

Municipality under P.S.Joynagar, South 24 Parganas is an illegal construction.

That an ad interim injunction was passed by the Ld Civil Judge (Junior Division)
31 Court Baruipur vide order dated 24/11/21 in T.S.N0.582/2021 and it was

directed to be implemented again- vide order dated 25/04/23. .In WP:}

No.12156/23 Hon’ble Justice Rajshekar Mantha vide order dated 15/06/23
directed strict enforcement of order dz;ted-24/ 11/21 passed by the Ld Civil Judge.
In CPAN 1651/2023 in WPA 1256/23 Hon’ble Justice Mantha vide order dated
and directed

9/02/24 passed order of Contempt of order dated 15/06/23

demolition of the construction on the said premises. Please find enclosed Order

dated 25/04/23 and orders of Hon'ble Justice Mantha dated 15/06/23 and

9/02/24.

That as the Construction is illegal and there- is an order of demolition, you ar¢,

requested not to provide any NOC to the said unit. You are requested to cancel
any NOC in the event it is already granted to the unit. You are also req'uested to

take immediate action against the unit for continuous production in violation of

the 6rdér of Hon’ble NGT.

' %&—W@w%

Your's Faithfully

Copy to.: The

»
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_You are here Home>> Track Consignmont
Track Consignment Quick holp
* Indicates a required field.
* Consignment Number
EW031718967IN
Booked At - Booked On Destination Tarlff * Articlo Typo | Dellvery Dellvery Confirmed
: 5 . Pincode ; ‘ Locntlon On
1 KOLKATA | 02/03/2024 ! 743337 ‘t -;1 50 | lnkIndSpood & J;ynngnr Majllpur 0410312024 14:42:20
; GPO 3 19:28:26 o B N L ' PosF L g SO v, = )
Event Detalls For : EW031718967IN
Current Status : tem Delivered(Addressoe) gl ’ AT iy
Date Time Office Evont
- 04/0372024 14 42. 20 Joynagur Mn]llpur SO gt : ~i Ilom Delivered(Addressee)
.‘ 04/03/2024 10 49 58 Joynagar Majllpur Sé)‘ i s Oul for Dehvary
' 04/03/2024 08 21 15 Joynagar Majllpur SO R i Itam Recolved
. 03/03/2024 05:32:37 Suala;h'EMS TMO e g Ité;t; “Dlspatched B
. 03/03/2024 05 16: 50 : Sealdah RMS TMO 7 SR Iten;ﬁo.;.l\;ea |
03/03/2024 i 03 52 06 . Se;!‘c‘!;:;{l;is TMO PR AT I Tll“e'r'nles;atched
Ga0sEze . DBaEAa Sealdah rusTMO Item Recelved
- 03/03/2024 - 03:22:30 | SMO SEALDAH RMS TMO Item Dlspatched .
03/03/2024 03 12! 30 SMO SEALDAH RMS TMO : ltam Recelvad
: 05/03/2024 : 03 00 51 - Seald.;t;leH IS Ilom Dlspatché;l- :
oolar024 025004 - SedldahICH liom Bagged o Tt
| 030312024 013626 .S Sealdah ICH T T em Recelved :
0310312024 00:58:08 SMO SEALDAH RMS mo T T tem Dispatched f
0310312024 00:44:41 SMO SEALDAH RMS TMO 7 tem Recelved
02/03/2024 21:27:@ . Kolkala RMS M;llsTgI.lO ISR |l:l;‘l— bi-;;;;l;hed
02/03/2024 20:10:44 Kolkata RMS Malfs TMO /

hnps:ffwww.mdiapost.gov.lnl_layoulsh S/DOP.Portal. Tracking/TrackConsig
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& TS:5022020 ,
Order o, 13, dated 25.04.2023, j,w
Today the record is taken up by way of put up petition being allowe’|
wherein the plaintff side prays for hearing petition under section 151. CPC
filed today wherein the plaintiff/applicant side prays for police assistance 10
implement the ad interim injunction order in her favour. Itis found that Vide
order No. 02, dated 24.11.2021, this Court was pleased to direct that “status
quo over the B schedule property in terms of nature, character, possession and
title must be maintained by both the concerned parties 4l 23.12.2021" The
plaintiff, in her petition dated 17.04.2023 stated that the defendants despite
the knowledge of the order of the Court are still disturbing the peaceful
possession of the plaintiff and attempting to ghange the nature and charactery
of the suit property. In this regard the plaintff side also lodged a complaint

before Joynagar P.S. Thus, in view of the application made today by he
plaintiff side and for the ends of justice, hence, it is

ORDERED
that the prayer of the plaintiff side for police help stands allowed. I/C

} Joynagar PS is directed to implement the ad interim injunction order dated

&
Q) possession of the plaintiff side in‘any manner and nothing else whatsoeve .

24.11.2021 in accordance with due process of law and intervene only when
there shall exist any allegation of specific disturbance in the peaceft]
ka) . that regard. It is apt to mention that the concerned PS shall not unnecessa'!- -
interfere in the civil life of the parties and'shall restrict its activities onlv when

o
required by law to step in and otherwise not. With such direction this.
application stands disposed off.
Let a copy of this be order be ransmitted to the 1/C Joynagar PS for
informaton and necessary action.
To date (27.06.2023) for WS/WO.
Dicy, & Corrected :
Civil (Jr. Divn.), 3" Court
Barulpun\, South 24-Parganas Civil Judge
Civil Judge Jr. Divn. (31d Court)
Jr. Divn. (3rd Court) Baruipur, 24-Pgs. (5)
Barulpul 24-Pgs. (5)
e CO%
to be xﬂ.‘
Compared and Exarmine Certified
;.:‘ ) eadl&m\‘;‘ =~ C.l:‘f"
Comparing Clu‘rik" i ot : Batuby’ £ RE _; 3
CopyinA Depariment, Glvil oy antnarises 5
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in the Court of Ld. Civil judge (Jr. Div) 3" Court at garuipur

TS No: 582 of 2021

Sima Kayal
A e Plaintiff
.V/.S-
Arup Mondal & another

.....Defendant

An application u/sof 151 of C.p.C for Police help

The ;ilairitiff states as follows:-

1. That the plaintiff has filed the above noted suit, before the Ld. Court for
* declaration and for permanent injunction against the defendant in respect of

the suit property described in the schedule here under and the said suit is still

_pending before the Ld. Court.

2. That in the said suit plaintiff has filed one application U/o 39 rule 1 and 2 read

with sec 151 of C.P.C, praying for temporary injunction over the suit property
described in schedule given here under.

3. That the Ld. Court after perusal of said application and relevant documents and
after hearing the submissions on behalf of the plaintiffs, was pleased 10 pass an
order of Ad-interim injunction on 24.11.21 passed an order of ad-interim
injunction in the following terms “that status-quo over the B schedule property

in terms of nature, character, possession and title must be maintained by both

s till 23.12:2021." On the prayer of plaintiff the Ld. Court

the said order of injunction time to time. The said

FILED BY
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order is still in force. The notices of sald injunction order have duly been served
upon the defendants namely, Arup Mondal and Aparna Mondal and they are
well aware about the existence of sald order against them in respect of the

schedule B property.

4. That the defendant Is thus well aware about the existence of said order against
them in respect of the schedule B property. In spite of the knowledge said
Aparna Mondal and Arup Mondal by violating the Ld. Court’s order of injunction
are now trying to make changes in the nature and character of the suit property
by making forceful construction thereupon..They are not obeying / complying

with the order of injunction passed by the Ld. Court.

5. That the defendants are desperate in nature and have no respect for law and
they are attempting to make construction thereon. The defendants have
" collected building construction materials and threatening to start construction

soon.

6. That on 14/04/2023 the defendants and their associates attempted to tried to
start illegal construction work over the suit property but on the resistance put

forward by the plaintiff, they coulq'noy; succeed in their illegal attempt. The

%) fendants have threatened the.plaintiff that by any means they will make
.g bNetruction on the schedule suit property. This plaintiff apprehends that at any
m

:% the defendants may again make attempt to start construction work. If the

the suit property will be changed and the plaintiff will suffer irreparable loss and
~ injury. The said defendants’ are required to be restrained from violating Ld.
17 7" 7993 Court's order of injunction. The police administration is required to enforce the

said order of injunction by restraining the defendants from committing any
1 1 APR 2023 wrong. The violation of Court’s order in itself is a crime.

7. The plamn a?aﬁ':%a@@dg complaint through his Ld. Advocate before the

v

\
Joynaga:*P S/n 14/04/2023 *aﬁ :

authqu{kg{ ‘has not taken;my steny} t. The order of injunction is needed to be
i KA

o G\ e /”;L Q it o il f

informed the whole matter but the police
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implemented over the suit property strictly, otherwise the order of injunction
will be violated and the injunction order will become futile.To protect and
preserve the sult property, implementation of the order of injunction with the
help of police assistance Is necessary.

Under the aforesald circumstances the order of injunction ca3n only be

implemented with police assistance.

Therefore It is prayed that Your Honour may be kind

enough to pa?s necessary direction upon Sp Baruipur

Chakraborty
Baruipur Sub-Diviston
Regd, No,-035/2022
South 24 Pygs,
Expiry Date.
17-04-2027

Police District and 1/C Joynagar P.S. to implement the
order of injunction passed by the Ld. Court on over
the suit property described in schedule hereunder
strictly and to make ensure that the order of
Injunction be complied by both the parties and / or,
" 1 APR -m'lg pass. such other order/ orders as Your Honour may

deem fit and proper.

And for this act of kindness your petitioner as in duty bound shall ever pray.

hedule

All that piece and parcel of land measuring 2.891 decimal comprising in a portion of L.R
dag no: 2381 recorded under L.R Khatian no: 8098 of Mouza Majilpur, J.L No: 19
together with two storied building standing thereon being holding no: 169/1, Haridas

Dutta Road, Ward no: 6, Jaynagar-Majilpur Municlpality under P.S Joynagar, South 24
parganas butted and bounded by-

On the North: JabaPurkait

On the South: Common Passage
On the East: SallenRoy

On the West: Arup Mondal

Delineated in colour green in the sketch map hereunder.




46 feet out of 2,132 decimal

All that plece and parcel of land measuring 4feet X
L.R

comprising in a portion of L.R dag no: 2380, 2381, recorded under R.S. Kh no. 890,
Khatian no: 5692, of Mouza Majllpur, .l_.L No: 19 being holding no: 169, Harldas Dutta

Road, Ward no: 6, Jaynagar-Majllpur Municlpality under P.S Joynagar, South 24
Parganas butted and bounded by-
On the North: LR. Dag No. 2382
On the South: Common Passage “‘
!
On the East: SimaKayal
On the West: Part of L.R. Dag No. 2380
Shown and Delineated in colour red in the sketch map hereunder.
Skefch Map
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I, Sima Kayal, W/O Sanjit Kumar Kayal, Aged about - 43 YEARS, by occupation =
Housewlfe, Of, 169/1 Harldas Dutta Road, Ward no: 6, P.O. Joynagar-Majilpur, P.5
Joynagar, south 24 Parganas PIN;- 743337, do hereby solemnly affirm and declare as
follows:- |

1. That!am the plaintiff of this sult.

2. That | am well conversant with the facts and clrcumstances of the present

sult,
3. All the statements made and contalned In the application marked ‘A’ are

true to my knowledge and bellef.

— Sima fragal
Deponent
ldentified by me
- — -
b AR "@‘\*‘“ Mol
Solemnly declared and affirmed A o ol

beforec me on identification

nder the Notary Act.
s Se = o
SUIIT KUMAR

NOTARY PUBLIC
Regd. No.- 035/2022
Govt. of West Bengal

Cernheo 10 pe a true o

¥

AnAn ™ o rark
. anng (et
Compating Cterk o | H““ﬁ“‘fﬂ‘?;.va Eourt.

Copving Departmant, Civil Cou Barup o
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DISTRICT : 24 PARGANAS (SOUTH).

IN THE HIGH COURT AT CALCUTTA
Constitutional Writ Jurisdiction

Appellate side

W.P.A. No.ﬂlsgbf 2023.

In the Matter of :-
An Application under Article 226 of
the Constitution of India.

AND

In the Matter of :-

Sima Kayal,
Wife of Sanjit Kumar Kayal,
Residing at Village - Mazilpur

Kayalpara, 169 /1, Haridas Dutta
Road, Post Office — Joynagar Mazilpur,
P.S. Joynagar, District : South 24-
Parganas, Pin No 743337.

.«eee. Petitioner.

-: Versus :-

1. The State of West Bengal,

~ service through the Secretary,
Department of Home(Police),
having its office at Nabanna,

A

?
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| paller
-

A

o ————— A———

R P P S




l
Al

Py

()
“"2.

e
NN
Sk A g

\2 %

Shibpur, Howrah-711102,

2. 'The Superintendent of Police
Barulpur Police District, P.O. and P.8.
Barulpur, Dlstrict : 24-Parganas
(South), PlN-70014'14.

3. The Inspector-in-Charge,
Joynagar Police Station,
District': 24-Parganas (South)
PIN-743337.

4. Arup Mondal,
Son of Sanjay Mondal,
5. Aparna Mondal,
Wife of Arup Mondal,
Both residing at 169/1C, Haridas
Dutta Road, Ward No, 6, P.O.
Joynagar- Majilpur, P.S.Joynagar,
District : 24-Parganas (South)
PIN-743337.

....Respondents.

e —— e — ———
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WPA 18166 of 3030
flma Knysl
Va,
The Btate of Wast Hangal & OFe,
Mi, Bounak Dhiattacharya
Mr, Bovnak Mandal
Mr, Abhirup Halder
... For the Petitioner,
My, Amiteah Hnnaﬂoﬁ
Mr, Buddhadey Adake
\ . Ttor the Btate,
Mr. Boumen Dhattacharya

Mr. Ankan Daa
e ot the Private Respondent,

1 The petitioner I8 apgrieved that despite an order dated
280 April, 2029 In T8 No.B82 of 2021 passed by the Civil
Judge (Junior Divislon), Jrt Court, Barulpur, South 24

Parganas directing to implement the ad interim injunction

“ordor dated 240 November, 2021, the private respondents

are contlnuing with construction and violating the said

orcer,

1] The petitioner I8 alated to have lodged complaint with
the Superintendent of Pollce, [}amlpur Police District, South*

24-Parganan against the 1C, Joynagar Police Statlon. The

: peutlm{er i atated to have been abuscd and ‘shouted at by

the 1C, Joynagar Police Statlon, It in submitted by the
petitioner that the SDPO’ visited the polige “atation and

appropriately admoniahed the 1C, Joynugar Police Station.

OV
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or Advocsts | Na. Date Offce notes, reports, Orders or p ng
3. The Superintendent of Police, Baruipur Police

District, South 24-Parganas shall take not¢ of thc abovc.

4. Joynagar Police shall strictly enforce the order of ad

interim injuncdon and ensurc that there is absolutely no

construction in any form on the said land.

S. The iC. Joynﬁgar Police * Station shall submit a 1
detailed report before the Court below regarding any activity :
on the suit property pincc after 24th November; 2021. Let :
such report be filed within ten days from the date of receipt
of a copy of this order.

6. The Court below may take appropriate steps on any
application that may be filed by the writ petitioner under
Order 39 Rule 2(a) of the CPC.

7. It appears from the submissions of the State that the .
Joynagar Policc has already registered FIR 180/2023 undcr

sections 188, 323, 354, 506 of the IPC against the private

respondents and a third person.
8. ‘With t'hc aforesaid directions, the writ petition shall
stand disposed of.

‘9, There shall be no order as to costs.

10. Al parties shall act on the server copy of this ordcr

duly downloaded from the official website of this Court.
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CT: '24-PARGANAS (SOUTH).

DISTRI

URT AT CALCUTTA

IN THE HIGH CcO
urisdiction

gpecial civil J
Appellate Side

R

c.p.AN. No.

215 of the
India;

Cont

wilful,

j65)  of 2023.

In the Matter of :-
An application u

And
In the Matter of -
An applicatio
empt of Courts

And

In the Matter of:
W.P.A. 12

(SN
N\
s In the Matter of :

conmmacio

3
E}
s

A

nder Article

Constitution of

n under the
Act 1971.

156 of 2023;

And

deliberate and

us violation of the

(/\'\07’. 1041
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order passed by His Lordship the
Hon'ble Justice Rajasckhar Mantha
in W.P.A. 12156 of 2023 dated 154
June, 2023. '

And

In the Matter of :
wilful, deliberate and contumacious

violation of the solemn order dated
15t June, 2023 passed by His
Lordship the Honble Justice
Rajasekhar Mantha in W.P.A. 12 156
of 2023 (Sima Kayal -Vs.- The State
of West Bengal & Ors) in the
following manner =

i) By not complying with the solemn
order dated 15% June, 2023 passed
by His Lordship the Hon’ble Justice
Rajasekhar Mantha in W.P.A. 12156
of '2023 (Sima Kayal —-Vs.- The State
of West Bengal & Ors);

ii) By not strictly enforcing the order
of ad-interim injunction and
ensuring that there is absolutely no
consé’gction in any form on the
said;

iiij By not submitting a detailed report
before the Court below regarding

any activity on the suit property

(

2.0
(ﬂ . 02’
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since after 24 November,
0021 within ten days from the
date of receipt of this order

,And

In the .Mattcr of -

Sima Kayal,

Wife of Sanjit Kumar Kayal,
residing at vVillage - Mazilpur
Kayalpara, 169/1, Haridas
Dutta Road, Post Office
Joynagar Mazilpur, P.S.
Joynagar, District : South 24-
Parganas, Pin No 743337
Petitioner-

Fiies SRR R0 ase

-: Versus :-

1. The State of West Bengal,
service through the Secretarys
Dcpa.rtmcnt of Home(Police),
h‘alﬁtig its office at Nabanna,
Shibpur, Howran-711 102.

-2y The Superintendent of

“ pelice Baruipur Police District,
p.0. and P.S. Baruipur,
District 04-Parganas (South),
PIN-700 144. :

(o™

R
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3. The Inspector-in-Charge,
Joynagar Police Station,
District : 24-Parganas (South)
PIN-743337.

4. Arup Mondal,

Son of Sanjay Mondal,

5. Aparna Mondal,

Viife of Arup Mondal,

Both residing at 169/1C,
Haridas Dutta Road, Ward No.
6, P.O. Joynagar- Majilpur,
P.S. Joynagar, District : 24-
Parganas (South)

PIN-743337.

In the Matter of :- -

Sima Kayal,

Wife of Sanjit Kumar Kayal,
residing at Village ~ Mazilpur

- Kayalpara, 169/1, Haridas

Dutta Road, Post Office —
Joynagar Mazilpur, P.S.

Sﬁw_qt 102

(1

-




AR d

District : South 24-

Joynagar,
Parganas, Pin No 743337.
% ...Petitioner.
«: Versus -

1) Mr. Rakesh Chattopadhyay.
lnspector-in-Charge,

Joynagar Police Station,
District : 24-Parganas (South)
PIN-743337.

2). Mr. Partha Sarathi Pal,
Inspector-in-Charge,

- Joynagar Police Station,
District : 24-Parganas (South)
PIN-743337

Contemnor/
Respondent No. 3.
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or Ad?ocn:. No. Date Oifica notes, repons, Orders of prooeadings with aignatura
) 09.02.2034. p— / 5(5
Item No. $8.
Court No{ 13
. CPAN 1651 of 2023

In
W.P.A. No. 13166 of 2023

Sima Kaynl
Versus
Mr. Rakesh Chattopadhyay, Inspector-in-charge,
Joynagar Police Station & Anr.

Mr. Sounnk Bhattacharya,
Mr. Sounak Mondal. '

’ ...For the petitioner.
Mr. Amitesh Banerjee, 1d. Sr. Standing Counsel,

Mr. Suddhadev Adak.
a7 ...For the State.

1. Affidavit-of-service filed in Court today be taken

on record.

2. Contempt is alleged of the order dated 15"

June, 2023 passed by this Court.

3. Inspector-in-charge, Joynagar Police Station is
represented.
4, It appears from the report of the Inspector-in-

charge, :Joynagar Police Station that as on date there
is no construction. Phdtogmphs_ produced by the
petitioner indicates ti‘mt construction has been going
on indiscriminately.

5. A report of the Commissioner appointed by the
Court below indicates that there has been fresh
construction as on .5“‘ February, 2024.

6. This Court is of the clear view that the
construction is in violation of the order of the Civil
Court and that of this Court.

7. In that view of the matter, this Court directs the

lnépcctor-in-chargc. Joynagar Police Station to

3

.09,-.9,92"1 fil | - /)\/
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Noting by Office; Ser

or Advocate

No

Date

Office notes, reports, Orders of proceedings vith signature

ordeon T the

demolish the  constraclion, ir—any,

property after the order dated 1
in Title Suit No. 582 of 2021. For the purpose of

carrying out this Court's order, the petitioner shall

render necessary assistance to the police including the

costs of any machinery and men. The demolition shall

occur in presence of sufficient police personnel from
the lnspector;in-chargc, Joynagar Police Station.

8. The pcti’tioncr shall be entitled to recover his
costs as costs in the suit in the Court below.

9. Inspector-in-charge, Joynagar Police Station
shall further demolish the construction, il any, is

carried out and submit a detailed report to the Civil

Court.

10, In that view of the matter, CPAN 1651 of 2023

shéll stand dispdscd of.

11. Rule, if any, shall stand discharged.

12. Tﬁere will be no or;lcr as to costs.

13. All parties are directed to acton a scrvcr<copy of

this order duly downloaded from the official website of

this Court. / ¥
G KL leth
har Mantha, J.)

gv June, 2023 passed .

Jr
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IN THE HIGH COURT AT CALCUTTA S

PSR R CONSTITUTIONAL WRIT JURISDICTION
S DA
:,;;Q il *if,‘:?,é:"ﬁﬂﬂ. Al APPELLATE SIDE

Ao e
e 7 Ve
S e “*‘?‘ﬁs-

P Ry |

W.P.A. No. 079 2%  of 2024

In the matter of:
An application under article 226 of
the Constitution of India.

-And-
In the matter of:
_______ Sonjit Kumar Kayal,
son of Kundu Pada Kayal, 169/1-
B,Haridas Dutta Road, Ward no.6,
P.0O. - Joynagar - Majilpur, P.S.-
Joynagar, South 24 - Parganas -

743337

AW Petitioner

L

i W'\m#&e"\‘
N4 2 bl
; - Versus -
1. The West Bengal Pollution
Control Board, Service Through
the Chairman, Paribesh Bhawan,
10A, Block - LA, Sector - 1II,
Bidhannagar, Kolkata — 700106.

G
i M09/WWB).
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To.

Wy

2
2. The Inspector -~ in - Charge,
Joynagar Police Station, District -

24 Parganas South,Pin-743337.

3. Joynagar Majilpur Municipality,
through the Executive Officer, 14
N.S.C Road, P.O. Joynagar,
Majilpur, P.S. Joynagar, South 24

Parganas-743337.

4, Arup Mondal proprietor of M/s
Maa Kali Food Product, 169/1C,
Haridas Dutta Road, Hazipara, P.S.
.Joynégar, District- South24
Parganas, PIN 743337

.......Respondents.

[T

1
|

{
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Noting by Office] Sorll : :
3 gdv{)cale No. 0‘%:f201‘ Office nates, reports, Orders or proceedings with signature
Y -
Item no.42 M1,
cp

WPA No, 9423 of 2024

Sonjit Kumar Kayal
Vs,

The West Bengal Pollution Control Board & ors.

Ms. Paushali Banerjee

weedor the Petitioner,

Mr. Atjun Ray Mukherjee
Mr. J. Medhi

...... for the respondent no. 1.

The petitioner alleges non-compliance of the

order of the National Green Tribunal by the Pollution

Control Board.

Learned advocate for the Pollution Control

Board tmbm'ils that thc respondent no. 4has the
consent to operate, which was obtained on February
27, 2024. The Pollution Control Board (further
submits thal an inspection was held on an earlicr

occasion and fine was imposed,

The other prayers of the petitioner cannot be

entertained in this writ petition. The petitioner is at
liberty to approach the appropriate authority with the

allegation of unauthorized construction.

The Pollution Control Bqard is directed to

maintain a vigil and hold pgriodical inspections to
ensure that the respondent no. 4 operates in

accordance with law,

The writ petition is disposcd_of accordingly.

i i
2007 /22



v

s
s
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or Advooate
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Date |

Offica notes, reports, Ordare ar procaedinga with signature

There shall be no order as to costa.

. Parties are directed to nct on the basis of the

server copy of this order, 54‘/ S. 5‘1{'%44”/ .
(Shampj Sarkar, J.) Ty
|
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§
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I*roimt Dytess V7. 12,2004 /5/3
Honfit Kumar Kayal, son of Kundu Pada Kayul,

1697 1= 13, Harldas Dutta Road, Ward no.6,

O, Joynagar Mafilpur, 1,8 Joynagar,

Houth 249 Parganas. 7438307

To

1. The Chalrman,

The Went Bengal 'I’ollutlon Control Board
Paribesh Bhawan, 10A, Dlock LA,

Seetor 11, Bldhannagar, Kolkata-7001006,

4

2. The Inspector in Charge
Joynagar Pollce Station,
District 24 Parganas South,
Pin-748337,

3. Executive officer

Joynagar Majilpur Municipality

14 N,8.C Road,P,0, Joynagar, Majilpur,
P.8. Joynagar, South 24 Parganas-743337,

Dear Sir(s),

. That onc Arup Mondal the proprictor of M/s Maa Kali Food
Product, 169/1C, Haridas Dutta Road, Hazipara, P.S, Joynagar,
District- South 24 Parganas, PIN- 743337 a chanachur factory
having their principal places of busincss as stated herein above
and herein after referred to as the said factory,

2. That I am the neighbour of the said factory inasmuch as said -
factory is only four feet away from my house.



(‘ .

6.

?,I J}’&,
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That since the wsald factory was operating without any valid
lleenaen and the use of conl fired mud oven for manufacturing
“channchur® and 1s creatlng immense alr pollution In the entire
area speclfically as the residence of the under slgned is adjacent
to the faetory, I nmn neriously affected,

That pursuant to my complaint dated 22,11.2019, the Authority
on 17.01,2020 heard me, however the owner of the factory did

not participate in the proceeding and eventually a direction for
inspection was held,

That Subsequently on 18,02, 2020, I submitted a rebrcscntatxon
before the Chairman Pollution Control Board to take further
action in the matter, as no steps were taken by the Pollution
Control Board.

'I‘lmi: I state, that | am a patient of septoplasty and underwent
surgery several times before and during 2019. The polluted
environment and the smoke of the illegal “chanachur” factory of
Arup Mondal enters my house, as because the distance between
the illegal chanachur factory and my house is 3 meters.
Shulphur Dioxide, Nitrogen Oxides and carbon Dioxide are
emitted from coal combustion. The illegal Chanachur Factory is
using coal fired mud oven without any pollution control devices
within its residential premises to ‘cause pollution. The smoke
emitted from the coal fired kitchen of the illegal chanachur
factory is entering the my house and it is cffecting the my health.

That I state that my health is constantly detenoratxng due to the

pollution caused by the 1llega1 Chanachur factory.




10,

11,

12.

13.

3 .
7‘@; "

belore your good office urglng you (o ke sellon ngiliat the
illegal business of Chanachur fuciory,

That 1 state that after wmaking severnl represeniations, i Gil
June 2023, an inspection wan cartled oul by you, but agali ne
sueh prompt action waa taken, Bubaequently on 18,07,4044, 1,
submitted the third reprosentation before You and sought details
of the report of yours regarding thie Inapection of the illegal
Chanachur factory and the actlon taken by you, but to no suel
feedback was shared rom your end,

That again on 18,08,2023, | submitted my forth representation
before respondent no. 1 dcpleuug tlm inaction on the part of your
gocd office.

That you sent a notice to me on 14,08,2028 (o appear before your
good office on 24,08.2023 at around 19,48 P,

That I state that I appeared before Your Cood Office on
24/08/23. The record of the proceedings dated 24/08/93
brought on record the fact that the chanachur factory was

~operating illegally without any Consent from the 8tate Doard, It

was directed by your good office, that Arup Mondal can operate
only with all statutory licenses and with proper pollution control
device with cleaner fucl.

That on 28,08.2023, I again submitted my forth reprosentation
before you stating that even after Your direotlons on 24/08/23
that Arup Mondal is the illegally operating the chanachur factory
violating the Environment (Protcction) Act 1986 and rule made
thereunder an /yao:thq-AIR (Pmtcotlon and Control of Pollution)
Act, 1981. .r:'f )
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That on 29,09.2028, | submitted my fifth representation before
you, submitting that the respondent unit have obtained a trade

—
-
-~

license for shop for anacks, but the unit is operating a chanachur
factory illegally without any intervention from any of the
respondent authorities,

15, That I filed an Original application being OA no.174 /2023 belore
the Hon'ble National Green Tribundl Eastern Zone Bench
affirmed on 18,10.2023. The Hoh'ble Tribunal vide judgement
pronounced on 12.02.24 ﬁircctcd you to stop operation of the
unit until the licenses are granted by the State Board and also to
take appropriate action if the unit is operating in violation of the
orders of the Hon'ble Tribunal. i

16. That further state that the unit is operating in violation of the
orders of the Hon'ble Tribunal, using coal fired oven, creating
pollution and flouting the laws, I again informed You through
letter dated 02.03.2024 and communicated the order to through
letter dated 12.02.2024. '

17. That I state that the construction on the premises of Arup
Mondal i.e. L.R.Khatian no.5692, Mouza- Majilpur, being holding
no.169, Haridas Dutta Road, Ward no.6, Jaynagar Majilpur
Municipality under P.S. Joynagar, South 24 Parganas is an
illegal construction. An ad interim injunction was passed by the
Ld Civil Judge (Junior Division) 3rd Court Baruipur vide order
dated 24/11/21 in T.S.No.582/2021 and it was directed to be
implemented again vide order dated 25/04/23. The accused
being a habitual offender did not comply with the orders of the

Civil Court, ===
27 P ! 3
18. That ﬁ,_a g no othe :'iz\t, rnative, my spouse Sima Kayal being

N
the ownér ol fhg: €5\\169/1-B,Haridas Dutta Road, Ward
, P.S. Joynagar, wherein the Under
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19,

20.

21,

B ,;,577

signed resides, filed an Writ Petition before this Hon'ble High
Court being WPA No.12156/23 and in the matter of Sima Kayal
vs The State of West Bengal, Hon'ble Justice Rajshekar Mantha
in the matter of WPA No.12156/28 vide order dated 15.06.2023
directed strict enforcement of order dated 24.11.2023 passed by

the Ld Civil Judge.

That Arup Mondal did not also comply with the order of this
Hon'ble High Court and I was forced to file a Contempt
Application' being CPAN 1651/2023 in the matter of WPA
1256/23 and Hon'ble Justice Mantha vide order dated
09.02.2024 directed demolition of the construction on the said

premises.

"I‘hat I further communicated the orders of this Hon'ble High

Court to You through letter dated 02.03.2024 stating the fact
that the construction is an illegal construction therefore no
license should be granted to the Arup Mondal, moreover he in
violation of the Order dated 12.02.2024 in OA 174/23 of the
Hon'ble Tribunal is operating illegally. But all the pleas of the
Under signed before the respondent authorities are in vain. You
have failed to take steps against the erring unit. No closure order

‘was ever issued by you despite of the violations of the respondent

unit.

That your good office should have directed closure of the
Chanachur Factory immediately as it is operating illegally
without any consent from the State Board and also operating
from an illegal premises against which- demolition order have

already been issued by this Hon'ble High Court.

f%—%&\ﬁ‘ bring aggrieved and dissatisfied with the conduct on your

‘was compelled to file a' Writ Petition Being W.P. A. No.
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matter wan taken up for conslderation by the Hon'ble Court on
04,09,2024, and on the aald date the Hon'ble Juatice Shampa
Sarkar was ploased to poas an order directing the Pollution
Control Board to "“to maintaln a vigll and hold periodical
inapectiona to ensure” the Chanachur Factory s operated in
accordance with law , ’

23, It s portinent to mention here that hiliiﬁily for few days that the
factory stopped using conl ‘combuation but has again stated
using coal without taking necessary step from erecting of
chimney as directed by the Authority,

24, At present the factory s operating from 4.30 am to 10.30 pm by
emitting smoke, Shulphur Dioxide, Nitrogen Oxides and carbon
Dioxide are emitted from conl combustion.

25.  In spite of the same till date no steps have been taken on your
behalf to stop the illegal functioning of the Chanachur Factory
which is creating immense air p'ollutioh in the entire area by
emitting Shulphur Dioxide, Nitrogen Oxides and carbon Dioxide
are emitted from coal combustion,

26. That I am utterly shocked and disappointed by seeing the
negligent conduct on your behalf even' after having directions

from the Hon'ble High Court.
Hence, you are requested to act accordingly and take necessary steps
to stop the illegal business that is creating Pollutions.

Thanking you.

Som’it"giumnr ayal
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You are here Home>> Track Conslgnment
Track Consignment Quick help

* Indicates a required field,

* Consignment Numbeor

EW133418490IN l frack More '

Booked At Booked On Destination j Tariff j Article Type Dellvery Dellvery

Plncode l ' Locatlon Conﬂrmod On |
Barabazar H  18/12/2024 743337 ] 41,30 | Inland Spead | Joynagar Majilpur ! 2011212024 11:50:38 |
o] 19:01:30 Post | 80 [

! : |
Event Details For : EW133418490IN
Current Status : Item Delivered(Addressoo)

Date Time Office B
20/12/2024 11:50:38 Joynagar Malilpur SO o | Itom Dollvored(Add;é;sae) T
20/12/2024 09:08:19 Joynagar Malllpur SO (Boat Number:3) - Itcm Delivered [To: Ms (Addroaseo)] -
20/12/2024 08:31:47 Joynagar Majilpur SO Out ror Dellvery |
20/12/2024 07:53:26 Joynagar Majilpur SO Item Recelved i
19/12/2024 19:06:35 Sealdah RMS TMO N Itom DiapalChed T
19/12/2024 18:26:52 Sealdah RMS TMO - ltem Recelved -

19/12/2024 17:43:57 SMO SEALDAH RMS TMO item Dlspalchod

19/1212024 17:41:47 SMO SEALDAH RMS TMO 1 Ilom Recolved

19/12/2024  17:36:17  Soaldah ICH " Itom Dispatched S et gt
19/12/2024 16:36:48 Sealdah ICH S ltem Bagged o B
10/12/2024  14:28:40  Sealdah ICH i ?/\/(}Q\:’“T r) ltom Rocalved i
19/12/2024 13:39:16 Soaldah ICH , Q/. ] .‘z’ “\lq: Rocolved AL A At
19/12/2024  11:56:14  SMO SEALDAH RM Mo e T \\\ rtf\ Dlspﬂc:flef! R R e
19/12/2024  11:44:06  SMO SEALDAH RMQ 'rta O,y Y m\ Rocalved

19/12/2024 09:54:54 KOLAP TMO B* ‘;Z,, G s x / ;or}‘r Dlspatchod

19/12/2024  09:24:02  KOLAPTMO ‘{‘\":,4\ '.":fé:n Rocoved |

19/12/2024 06:28:16 Kolkata NSH

ltom Dlspatched i
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You are here Home>> Track Consignment

Track Consignment

* Indicates a required field.

* Consignment Number

EW133418486IN
Booked At Booked On
BarabazarH  18/12/2024
(o] 19:01:30

Event Details For: éW13341 8486IN

Current Status : Item Delivered(Addressee)

Date Tlme
20/12/2024 11 10 31
20/12/2024 08:37:35
20/12/2024 ; 07:53:26
19/12/2024 19:06:35
19/12/2024 18:26:52
19/12/2024 17:43:57
19/12/2024 17:41:47
19/12/2024 17:36:17
19/12/2024 " 16:36: 43
19/12/2024 : 14:28 40
19/12/2024 13:39:16
19/12/2024  11:58:14
1911212024 % " 44 06
19/12/2024 ' 09:54:54
19/12/2024 09:24:02
19/12/2024 06:28:15
19/12/2024 05:48:45

fa & i 4 Q
GZ@ o
Amdl "
Vo pgas s Arvwit muhmmv
Qulek halp

Track More l
N o et s A3

Destination 'r Tarlff | Articlo Typo | Dolivery Dollvory ;
ncode i ! ; Locatlon Conﬂrmod On ‘
743337 | 41 30 | Inland Spoéd i Joynngar Ma]ilpur 20/12/2024 11 10 51 %
LB IR |
Ofﬂce G g Event T i M
P Joynagar Majllpur SO Item Dellvamd(Addrosse;;;mMMMMWM -
o Joynagar Meﬁiml;aur SO ‘ Qut for Delivery
Joynagar Majilpur SO T NW‘WMHl.l;m;e';:eﬂi\;e;d ey oo
Sealdah RMS TMO % ltem DlSp'ﬂwt;h.Bd Tl
Sealdah RMS T™O iR 'gmlié'n;ée;;:;d i hw o o]
SMO SEALDAHRMSTMO - .yl‘tt;rr;“owls“;al;h:dw R e e
SMO SEALDAH RMS TMO {ltom Received
Sealdah ICH S 2 1 o DiSpatchEd, -~ e o T
: Sealdah ICH B item Bagged
Sealdah IC!-‘l- ltem Recalved
Sealdah ICH R | tem Recelved R e
SMO SEALDAH RMS TMO e I};ﬂ*&s‘;gm;;& e
: ksmo SEALDAI:; éﬁgﬁab o ‘W(am.B\ecalved
KOLAP TMO ‘" herﬁ mspa chod
KOLAPTMO :
Kolkata NSH
Kolkata NSH
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You are here Home>> Track Consignment
Track Consignment Quick help

* Indicates a required field.

* Consignment Number

EW133418472IN

Booked At Booked On Destination | Tariff ’ Article Type 7’, Delivery Location Delivery
Pincode | ; | | Confirmed ONn
¥ i " o {- S e 5 N SR = e e A
BarabazarH  18/12/2024 700106 | 17.70 i Inland Speed | Bidhan Nagar 18 | 19/12/2024 15:16:27
o] 19:01:30 | i Post | Market SO ?
. 1 R U NI
Event Details For : EW133418472IN
Current Status : Item Delivered(Addressee)

|
i
f
|

i
i

Date Time Office ) Event
19/12/2024 15:16:27 : Bidhan- N-ar;_:)e;rwigi\‘darket 86~ Item Delivered(Addressee)
19/12/2024 09:54:18 Bidhan Nagar IB Mark;ESO o Out for Delivery !
19/12/2024 08:52:43 Bidhan Nagar IB Market SO ” o f ;ter;Récélved e ia 7
18/12/2024 19:34:59 Barabazar H O | , ltem Bagged‘ P G lz
18/12/2024 19:34:07 Barabazar H O 7 PO :Itemdls;a};hed B ’_.
18/12/2024 19:01:30 BErgbezarHb . ¢ . ltem Booked E
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VAKALATNAMA

M TIENAL GREEN TRIBSAAL
EASTERMN =oAL REMCH

&9“_;9{ YQMILN%«/\ .

In the KOLKATH at £
Be fOre Leeeseemmesmemmmmeesesssnsesssosss U, .- -
Suit/CaseNo- 04 at 2025 ™
Sermpit Kumar. Koxval

Plzintiff

-VS- Apff—yzgg:

: ' jot 4

pieht Gyz:n?gmx pollcliom comhel

& Defendant

Boond £ oYY Opp. Pary

Respondent

KNOW ALL MEN by these that UWe

do hereby in my / our name and my / (our behalf constitute and appoint Sri

true and lawful Pleader / Advocate & Attomneys to appear and act for me f us in the
matter noted above to the suit written statement, conduct suit, appeal from original
suit order etc. and for that purose to do all acts and things, whatsoever in that
connection including compromise of the above matter disposing in or withdrawing
money from filling or taking out of appear, document and payment order from Court
reffering matters in dispute between the parties here to arbitration, withdrawing
the above matters with liberty title fresh suit, sending properties released from
attachment filling execution or Miscellaneous cases and other petitions, birding at
execution sale,-obtaining payment from us our Court. Withdrawing custody and
other fees and doing on my [ our behalf such other acts in the above matters as are

necessary and proper

/'We hereby agreeing to ratify and confirm ali acts
so done by the said Advocate or Attorneys as my/our own acts and as it done by

mel/us to all igtents and purposes.

Date.zs'{:_/ﬁl_zoﬂ_r
ADVOCATES-

A o Cal A > TRolirzs
Bt Spaan - 250 05/}‘1*_/2-41 % kol kara ~ 00138
(otoile. - 4433 FE8TSL M- uzY2L\N26E

dspok 198 Fhakln
@%*ma'»\- com
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